
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH PUNE, AT PUNE 

ORIGINAL APLICATION NO. 114 of 2025 

IN THE MATTER OF  

Sameer Mahadev Khale       ...Applicant 

VERSUS 

M/s Kumbare Stone Crusher & Ors.      …Respondents  

 

 

 

REPLY ON BEHALF OF RESPONDENT NO. 1 

 

 

 

(FOR INDEX PLEASE SEE INSIDE)  

 

Advocate for the Respondent No. 1: 
Sangramsingh R. Bhonsle,  

Nrupal A. Dingankar, Pushkara A. Bhonsle, Sneha Bhonsle, 
Naman Sherstra, Yugal Pandey & Sanmitra Y. Pol 

Office at: H-5, Second Floor, Lajpat Nagar III, New Delhi.  
Contact: 95458 09120 

Email: srb.chambers@gmail.com 
 



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH PUNE, AT PUNE 

ORIGINAL APLICATION No. 114 of 2025 
IN THE MATTER OF  
Sameer Mahadev Khale       ...Applicant 

VERSUS 
M/s Kumbare Stone Crusher & Ors.      …Respondents  

INDEX 

Sr. 

No. 

Particulars Pg. No.  

1.  Reply on behalf of Respondent No. 1 along with 

affidavit in support 

58-73 

2.  Annexure R-1: 

A copy of the No Objection Certificate issued by the 

Village Panchayat Urawade, Taluka Mulashi, Village 

Pune dated 30.05.1999 along with its translated copy. 

 

74-75 

3.  Annexure R-2:  

A copy of the Consent To Operate for manufacture of 

“Crush Sand 10 mm, 20 mm & Dust” granted by 

MPCB to the Respondent No. 1 dated 24.09.2018. 

 

76-80 

4.  Annexure R-3:  

A copy of renewal to Consent to Operate dated 

21.09.2022 issued by MPCB to the Respondent No. 1. 

 

81-88 

5.  Annexure R-4:  

A copy of the permission granted by the District 

Collector Pune dated 08.09.2025 to the Respondent No. 

1 for the storage and sale of the Minor Minerals along 

with its translated copy. 

 

89-94 

6.  Annexure R-5 (Colly):  



A copy of the Zone Certificate issued by the Pune 

Metropolitan Regional Development Authority, Pune 

dated 03.11.2025 to Mr. Shivaji N. Kumbre along with 

its translated copy. 

     

     95-98 

7.  Annexure R-6: 

A copy of the DP Plan for Pune Metropolitan Region. 

 

      99 

8.  Annexure R-7: 

A copy of the Closure Directions dated 20.11.2025 

issued by the Maharashtra Pollution Control Board. 

 

100-101 

9.  Annexure R-8: 

A copy of the relevant extracts of Unified Development 

Control and Promotion Regulations for Maharashtra 

State, 2020 updated as on 30.01.2025 (UDCPR). 

 

102-149 

 
Pune 
Date: 07.12.2025    

 
 

Advocate for the Respondent No. 1: 
Sangramsingh R. Bhonsle,  

Nrupal A. Dingankar, Pushkara A. Bhonsle, Sneha Bhonsle,  
Naman Sherstra, Yugal Pandey & Sanmitra Y. Pol 

Office at: H-5, Second Floor, Lajpat Nagar III, New Delhi.  
Contact: 95458 09120 

Email: srb.chambers@gmail.com  
 



 
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH PUNE, AT PUNE 

ORIGINAL APLICATION No. 114 of 2025 

IN THE MATTER OF  

Sameer Mahadev Khale       ...Applicant 

VERSUS 

M/s Kumbare Stone Crusher & Ors.      …Respondents  

REPLY ON BEHALF OF RESPONDENT NO. 1 

To,  

The Hon’ble Chairperson and  

The Hon’ble Companion Judges and the Hon’ble Members  

Of the Hon’ble National Green Tribunal 

MAY IT PLEASE YOUR LORDSHIP: 

1. The present Application has been filed by the Applicant raising alleged 

substantial issue relating to the environment pertaining to the alleged 

illegal operation of Stone Crushing Unit by Kumbare Stone Crushers i.e. 

Respondent No.1 at Survey No. 735, Village Urawade, Taluka Mulashi, 

District Pune, (herein after referred to as the “Impugned site”).  

2. This Hon’ble Tribunal vide the Order dated 18.09.2025 after considering 

the present Original Application and evidence on record was pleased to 

direct the Registry to issue Notice to the Respondent No. 1 to Respondent 

No. 3, returnable within 4 weeks. The Respondent No. 1 is in receipt of 
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the present O.A. and is filing the present reply in the present matter in 

compliance of the Order dated 18.09.2025.  

3. At the outset, it is submitted that all the contentions raised by the 

Applicant in present O.A. No. 114 of 2025 are devoid of any merits and 

the same lacks bona-fides of the Applicant in approaching this Hon’ble 

Tribunal u/s 14 and Sec. 15 of the National Green Tribunal Act, 2010. All 

contentions raised by the Applicant in O.A. No. 114 of 2025 are 

absolutely false, frivolous and in any case, denied by the Respondent No. 

1. It is submitted that, no contentions raised by the Applicant in O.A. No. 

114 of 2025 are deemed to be admitted by the Respondent No. 1 for 

reasons of non-traverse. The Applicant in the present O.A. No. 114 of 

2025 has not at all averred or provided any specific details pertaining to 

the manner of violations as alleged and has invoked the jurisdiction of 

this Hon’ble Tribunal on a fishing and roving enquiry and therefore, 

ought to be dismissed in limine. 

 

4. FACTS: 

i. The Respondent No. 1 is undertaking the operation of quarrying and 

stone crushing in and around the Survey No. 734 since last about 25 

years. It is submitted that the Respondent No. 1 has been undertaking 

all the operation with due permissions in law, at the relevant point of 

time. In the year, 1999, the Respondent No. 1 had sought No 

Objection Certificate to undertake Stone Crushing Operations from 

the Village Panchayat Urawade, Taluka Mulashi, Dist. Pune. The  

Village Panchayat Urawade, Taluka Mulashi, Dist. Pune vide letter 

dated 30.05.1999 issued a No Objection Certificate for conducting 

Stone Crushing Activities to Mr. Shivaji Namdeo Kumbhare i.e. the 

proprietor of the Respondent No. 1. A copy of the No Objection 
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Certificate issued by the Village Panchayat Urawade, Taluka Mulashi, 

Dist. Pune dated 30.05.1999 along with its translated copy is enclosed 

herewith and marked as Annexure R-1.  

ii. As stated above, the Respondent no. 1 is undertaking the stone 

crushing operations since almost last 3 decades. On 24.09.2018, the 

Maharashtra Pollution Control Board was pleased to grant Consent To 

Operate for manufacture of “Crush Sand 10 mm, 20 mm & Dust”. 

The said Consent to Operate was valid upto 31.07.2022. A copy of the 

Consent To Operate for manufacture of “Crush Sand 10 mm, 20 mm 

& Dust” granted by MPCB to the Respondent No. 1 dated 24.09.2018 

is enclosed herewith and marked as Annexure R-2. 

iii. Thereafter, the Respondent No. 1 applied for renewal of the Consent 

to Operate vide Application bearing No. UAN No. 0000143588. The 

MPCB was pleased to grant renewal of Consent to Operate on 

21.09.2022. The said renewal was granted for the period upto 

31.07.2026. It is submitted that the Petitioner is undertaking the stone 

crushing activities according to the terms and conditions of the 

renewal of Consent to Operate dated 21.09.2022. In any case, it is not 

the contention of the Applicant that the Respondent No. 1 is 

undertaking the Stone Crushing Operations in violation of the 

conditions of the Consent granted by MPCB. A copy of renewal to 

Consent to Operate dated 21.09.2022 issued by MPCB to the 

Respondent No. 1 is enclosed herewith and marked as Annexure R-3. 

iv. The District Collector Pune, on 08.09.2025, was pleased to grant 

license for storage and sale of the Minor Minerals in terms of Rule 

71(3)(c) of the Maharashtra Minor Minerals Excavation 

(Development & Regulation) Rules, 2013. Therefore, it is submitted 

that the Respondent No. 1 has not only taken consent from MPCB but 
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also has valid permissions for the storage and sale of the Minor 

Minerals. A copy of the permission granted by the District Collector 

Pune dated 08.09.2025 to the Respondent No. 1 for the storage and 

sale of the Minor Minerals along with its translated copy is enclosed 

herewith and marked as Annexure R-4. 

v. In the month of November 2025, the Respondent No. 1 approached 

the Pune Metropolitan Regional Development Authority, Pune 

thereby seeking information as to the classification of the land at Gat 

No. 734 & 735 of Village Urawade, Taluka: Mulshi, District: Pune. 

Vide letters dated 03.11.2025, it was informed by the Authority that 

the Gat No. 734 as well as Gat No. 735 is included in agricultural and 

no development zone. A copy of the Zone Certificate issued by the 

Pune Metropolitan Regional Development Authority, Pune dated 

03.11.2025 to Mr. Shivaji N. Kumbre along with its translated copy is 

enclosed herewith and marked as Annexure R-5 (Colly).  

vi. Further, it is submitted that the sanctioned DP Plan of Village 

Urawade also shows that the Gat No. 734 & Gat No. 735 of Village 

Urawade, Taluka: Mulshi, District: Pune comes under agricultural 

zone G-1. A copy of the DP Plan for Pune Metropolitan Region is 

enclosed herewith and marked as Annexure R-6.  

vii. It is further submitted that during the pendency of the present OA, on 

20.11.2025, the Respondent received Closure Directions u/s 33A of 

the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31A 

of the Air (Prevention & Control of Pollution) Act, 1981 from the 

Maharashtra Pollution Control Board. At the outset, it is submitted 

that the said directions are erroneous as the Respondent No. 1 is 

complying with all the conditions of the Consent to Operate. Thus, the 

Respondent No. 1 reserves right to challenge the Closure Directions 
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dated 20.11.2025 in accordance with law. A copy of the Closure 

Directions dated 20.11.2025 issued by the Maharashtra Pollution 

Control Board is enclosed herewith and marked as Annexure R-7. 

 

5. The State of Maharashtra published the Unified Development Control 

and Promotion Regulations for Maharashtra State, 2020. The Respondent 

No. 1 seeks to rely upon the Unified Development Control and Promotion 

Regulations for Maharashtra State, 2020 updated as on 30.01.2025 

(hereinafter referred to as ‘UDCPR’) vide the present reply. It is 

submitted that UDCPR is a consolidated version of all the prevalent laws 

regarding development and construction regulations prevailing in the 

State of Maharashtra. In the present Case, the Respondent No. 1 is 

carrying out Stone Crushing Activities at Survey No. 734 & 735 of 

Village Urawade, Taluka: Mulshi. It has been alleged that said operations 

are illegal as the land is included in the Agricultural and No Development 

Zone. However, in terms of UDCPDR, the Stone Crushing Activity are 

permissible under the Agricultural Zone and No Development Zone. 

Thus, the bedrock of the contentions raised by the Original Applicant in 

the present Original Application is unfounded and baseless and therefore, 

the present Application deserves to be dismissed with costs as the same is 

contrary to the Unified Development Control and Promotion Regulations 

for Maharashtra State, 2020 updated as on 30.01.2025 (UDCPR). 

A copy of the relevant extracts of Unified Development Control and 

Promotion Regulations for Maharashtra State, 2020 updated as on 

30.01.2025 (UDCPR)  is enclosed herewith and marked as Annexure R-

8. 
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6. PRELIMINARY OBJECTION PERTAINING TO LIMITATION: 

i. At the outset it is submitted on behalf of the Respondent No.1 that 

the present Application is hopelessly barred by limitation and 

thus, is not maintainable before this Hon’ble Tribunal. 

a. It is submitted that the present Applicant is carrying out the Stone 

crushing activities in and around the Impugned site since last 

about 25 years. Vide the present Application, the Applicant while 

pleading the limitation has merely stated that since the Applicant 

visited the property adjacent to the Impugned site in May 2025 

and thus, claims that the Limitation would commence from May 

2025.  

b. It is most respectfully submitted that the stand taken by the 

Applicant is contrary to the settled principles of Limitation Act as 

well as the NGT Act, 2010. Merely, receiving a knowledge about 

any alleged illegality on the later stage would not extend the 

Period of Limitation for approaching this Hon’ble Tribunal. The 

Respondent No. 1 is carrying out the said activities since 1999 and 

also had received a Consent to Operate from the Respondent No. 

2 on 24.09.2018 which was subsequently renewed on 21.09.2022. 

Therefore, even if the date of grant of Consent to Operate is 

considered to be a date on which the Operations of the 

Respondent No. 1 commenced i.e. the date on which the Cause of 

Action first arose, the present Application has been filed much 

beyond the Period of 5 years as stipulated u/s 15 of the NGT Act, 

2010. It is further submitted that, it is the case of the Applicant 

that the Applicant purchased the land adjacent to the said project 

in the 2006. Thus, the Applicant was well aware about the 

activities undertaken by the Respondent No. 1. 
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c. In terms of Section 14 (3) of the NGT Act, 2010 any Application 

u/s 14 of the NGT Act can be filed only within 6 months from the 

date on which the cause of Action for such dispute first arose. 

This Hon’ble Tribunal on a sufficient cause shown can condone 

any delay but for the period not exceeding 60 days. Similarly, in 

terms of Section 15 (3) of the NGT Act, 2010 any relief u/s 15 can 

only be sought within a period of 5 years from the date on which 

the cause for such compensation or relief first arose. U/s 15 of the 

NGT Act, 2010 any delay beyond 5 years can only be condoned 

on sufficient cause being shown up to 60 days. 

d. Thus, firstly, the date on which the first Cause of Action first arose 

holds importance and secondly, it is also pertinent to note that any 

delay beyond 60 days cannot be condoned by this Hon’ble 

Tribunal. On considering the principles of limitation as stipulated 

under the NGT Act, 2010, and the general principles of law of 

limitation, the present Application has been filed much beyond the 

limitation period and also much beyond the period which may be 

condoned by this Hon’ble Tribunal for filing the present 

Application. Thus, the present application ought to be dismissed 

in limine. 

 

7. Without prejudice to the contentions raised hereinabove, the Respondent 

No. 1 seeks leave of this Hon’ble Tribunal to file a para-wise reply to the 

contentions raised by the Applicant in O.A. No. 114 of 2025:  

PARA-WISE REPLY: 

i. Reply with respect to the Synopsis, it is submitted that 

a. The Applicant has failed to bring on record any substantial 

notification, to substantiate its contention that running of stone 
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crushing operation by Respondent No. 1 is within the Eco-

sensitive Zone of Western Ghats. It is an established principal of 

law that Eco Sensitive Zone has to be notified by the Central 

Government by publishing a Notification in the Official Gazette. 

It is submitted that the Gat No. 735 is not an Eco sensitive Zone 

and further, no such notification has been brought on record by 

the Applicant. Thus, the contentions of the Original Applicant of 

the Stone Crushing Activity being in Eco sensitive Zone are 

baseless and hence denied. 

b. Further, it has been alleged that the Respondent No. 1 is carrying 

out the operations in violations of the conditions of consent to 

operate. However, the same are nothing but bald allegations and 

the Applicant has failed to establish its contentions and thus the 

contentions regarding violation of conditions of Consent to 

Operate are denied. 

c. Further, it is the allegation of the Applicant that the stone crushing 

activity is being undertaken in the No Development Zone as per 

the Certificate issued by PMRDA. Such contention of the 

Applicant has been aptly answered hereinabove in Para 5 of the 

present Reply and thus such contentions are denied. 

ii. The Respondent No. 1 also denied all the contentions raised by the 

Applicant in the Synopsis under title “Major Grievance Involved” 

and states as follows: 

a. The contentions at Para 1 of the Major Grievance stands answered 

hereinabove in Para 7(i)(a) of the present Reply and hence denied. 

b. With regards to contentions at Para 2 and 3 of the of the Major 

Grievance has no base and nothing has been produced by the 

Applicant to substantiate its case. The Applicant is attempting to 
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do a fishing and rowing inquiry to mislead this Hon’ble Tribunal. 

Thus, the contentions in Para 2 and 3 are denied. 

c. The contentions at Para 4 and 5 of the Major Grievance are denied 

as the same are misleading. It is submitted that as per the Circular 

issued by the MPCB dated 04.03.2020, the permissions /grant of 

NOC shall be issued by the concerned local body/ concerned 

planning Authority. As per the case of the Applicant, the 

Respondent No. 1 has a permission granted by the local body. 

Considering the Circular issued by MPCB as produced by the 

Applicant a permission may be taken from the Planning Authority 

or the Local Body. The village panchayat Urawade is a local body 

having jurisdiction over Gat No. 735 of Village Urawade and it is 

not disputed that the Respondent No. 1 has a permission from the 

Local Body. 

iii. With respect to the list of events, it is submitted that the list of dates 

and events is nothing but a list of documents submitted by the 

Applicant and thus, need no reply at all. 

iv. Para I of the Original Application is a matter of record and hence, 

need no reply. 

v. Para II of the Original Application is a reiteration of synopsis and 

the same has been aptly replied hereinabove at Para 7(i) of the 

present Reply and thus, the contentions in Para II are denied. 

vi. Para III and IV need no reply. 

vii. With regards to Para V, it is submitted that Applicant is not a person 

aggrieved or a person interested in protection of Environment and 

Ecology. The Applicant has filed the present Application for 

satisfying the personal grudges and to avoid such activities 

alongside the land owned by the Applicant. The Respondent No. 1 
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is undertaking the stone crushing activity at the same place since 

last 25 years and the Respondent No. 1 chose not to raise any issue 

regarding the same for last 25 years. Thus, it is clear that the 

Applicant has approached this Hon’ble Tribunal with unclean 

hands with an intention to  satisfying the personal vengeance 

against the Respondent No. 1. Therefore, the contents of Para 5 are 

denied. 

viii. With respect to Para A(1), it is submitted that the same talks about 

the personal information of the Applicant and thus, the Respondent 

No. 1 need not reply to the same. However, it is pertinent to note 

that the Applicant admits to have purchased the land at Gat No. 455 

of Village: Urawade in the year 2006. Thus, it is clear from such 

admission that from 2006 till 2025, the Applicant was aware about 

the stone crushing activities being undertaken by the Respondent 

No. 1, however, did not raised any concerns regarding the same. 

Therefore, there is no doubt that the present Application has been 

sought to satisfy personal vengeance. 

ix. With respect to Para A(2), it is the contention of the Applicant that 

the Village: Urawade falls within the Western Ghats and the said 

area is highly regulated. However, such contention raised by the 

Applicant has no basis nor the Applicant has brought on record any 

notification to substantiate its case. Further, it is submitted that the 

contentions in Para A(2) of the  Original Application has been aptly 

replied hereinabove in Para 7(i)(a) and thus, the contentions in Para 

A(2) are denied.  

x. It is the contention of the Applicant at Para A(3) that the Applicant 

visited the land where the stone crushing activities of the 

Respondent are being undertaken in May 2025 and got the 
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knowledge of alleged illegalities. Firstly, a mere visit by the 

Applicant at the particular site at a particular time would not create 

a cause of action for the Applicant to approach this Hon’ble 

Tribunal. Secondly, all the contentions raised in Para A(3) of the 

Original Application are baseless and hence, denied. 

xi. The contentions in Para A(4) of the Original Application are 

baseless. Mere attaching of photographs would not establish the 

case of the Applicant. It is submitted that the stone crushing 

activities are being undertaken as per the terms and conditions of 

the consent to operate granted by the MPCB. Further, the 

contentions regarding the land being a forest land are without any 

proof and thus, the contentions of Para A(4) are denied. 

xii. The contentions in Para A(5) needs no reply. 

xiii. The contents of Para A(6) states the exercise undertaken by the 

Applicant for receiving the information under the RTI Act. 

However, vide the said Para, it  cannot be concluded that the 

Respondent No. 1 is conducting any stone crushing activity 

illegally. Thus, the contents of Para A(6) are denied. 

xiv. It is submitted that the Zone Certificate as sought to be relied by 

the Applicant in Para A(7) to A(9) is dated 19.07.2025. However, 

the Respondent No. 1 vide the present Reply has brought on record 

the recent Zone Certificate issued by the Office of PMRDA. The 

said Certificate dated 09.11.2025 as produced by the Respondent 

No. 1 with the present Reply demonstrate that Sy. No. 735 has been 

classified as Agricultural and No Development Zone. It is further 

submitted that the Stone Crushing Activity is permitted in such 

zones as per the UDCPR as stated hereinabove in detail at Para 5 of 

the present Reply. 
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xv. The contentions raised by the Applicant in Para A(10) to A(12) are 

contrary to its own stand in the Major Grievance involved. The 

Applicant in the OA contents that the Certificate of the Local Body 

has not been complied with and on the contrary the Applicant states 

earlier that the Respondent No. 1 has taken permission from the 

Local Body. Therefore, it is clear that the Applicant is only 

undertaking a fishing and rowing inquiry without having any 

Actual Knowledge about any alleged illegality. It is further 

submitted that the Consent to Operate granted by the MPCB and 

further renewal of the same was granted as per the law and 

Respondent No. 1 is undertaking activities as per the terms and 

conditions provided therein. Also, it is pertinent to note that the 

Applicant though having remedy in law, for reasons best known to 

the Applicant has not challenged the Grant of Consent to Operate 

dated 21.09.2022 issued by the Maharashtra Pollution Control 

Board. In such circumstances, u/s 14 of the NGT Act, 2010, the 

Applicant at best can only allege violation of the conditions of the 

Consent to Operate and nothing more. However, on perusing the 

tenor of the present OA, there is not even a whisper by the 

Applicant to demonstrate the violations of the conditions imposed 

in the Consent to Operate.  

xvi. The contentions in Para A(13) to A(15) of the Original Application 

is nothing but the reiteration of the contentions raised earlier which 

are aptly replied hereinabove and the Respondent No. 1 seeks 

liberty to rely upon the same and further denies the contentions in 

Para A(13) to A(15) of the Original Application. 

xvii. The Applicant has explained Parties to the present Application in 

Para A(16) & in Para A(17) has sought action against the 
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Respondent No. 1. However, in terms of facts stated hereinabove 

and the contentions raised hereinabove, the Respondent No. 1 is 

carrying out the present Activities abiding by the law and thus, no 

action against the Activity is required. Thus, the contentions in Para 

A(16) & Para A(17) are denied. 

xviii. In Para (B) of the Original Application, the Applicant claims the 

Locus Standi to file the present Original Application. It is 

submitted that the Applicant is an owner of the land adjacent to the 

land of the stone crusher of the Respondent No. 1. Earlier in the 

Original Application, it has been stated by the Applicant that the 

Applicant purchased the said land in the year 2006. However, the 

Respondent No. 1 is undertaking the Stone Crushing Activities 

since 1999. Thus, the Applicant was aware about the said activities 

much prior and the present Application is nothing but an attempt to 

satisfy the personal vengeance of the Applicant. Thus, the 

jurisdiction of this Hon’ble Tribunal is being used by the Applicant 

to satisfy the personal grudges and to achieve private interest of the 

Applicant which is not at all the intention and object of this 

Hon’ble Tribunal. 

xix. The contentions in Para C(i) to C(iv) of the Grounds of the Original 

Application have been aptly replied hereinabove, more specifically 

in Para 7(i) of the present Reply and thus, the contentions raised in 

Para C(i) to C(iv) are denied being devoid of merits. 

xx. The contentions in Para C(v) have been aptly replied hereinabove 

in Para 5 of the presently Reply and thus, the contentions are 

denied. 
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xxi. The contentions in Para C(vi) are nothing but bald allegations 

having no evidence to that effect and thus, the contentions in Para 

C(vi) are denied. 

xxii. The contentions in Para C(vii) to Para C(ix) are nothing but just a 

repetition and thus the Respondent No. 1 seeks to rely upon the 

contentions raised by Respondent No. 1 hereinabove and thus 

denies the contentions in Para C(vii) to Para C(ix). 

xxiii. The contents of Para D are regarding the Jurisdiction and the same 

have been already dealt by the Respondent No. 1 in Para 6(ii) of the 

present Reply and the Respondent No. 1 seeks to rely upon the 

same. 

xxiv. The contents of Para E are regarding the Limitation and the same 

have been already dealt by the Respondent No. 1 in Para 6(i) of the 

present Reply and the Respondent No. 1 seeks to rely upon the 

same. 

xxv. The contents of Para F(1) deals with the interim prayers. However, 

the Applicant has failed to establish even a prima facie case 

showing any violation of law and thus interim prayers deserves to 

be dismissed. 

xxvi. Para G of the present Original Application deals with prayers to the 

Hon’ble Tribunal. In terms of the facts stated hereinabove, the 

contentions raised and documents produced vide the present reply, 

it is submitted that the case of the Applicant is frivolous and 

baseless and thus the present Original Application deserves to be 

dismissed with exemplary costs. 

 

8. From the attending facts and circumstanes, it is most respectfully 

submitted that the Applicant has entirely failed to make out a case against 
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the Respondent No. 1 and has failed to demonstrate any cogent damage 

caused to the environment due to the operations of the Respondent No. 1 

Further, it is clear that the Respondent No. 1 is operating with all due 

permissions and clearances and due process of law has been observed. 

9. Lastly, the Respondent No. 1 reserves liberty to amend, alter or modify 

the present reply and to produce further documents if need be. 

 

 
 

Filed By: 

Date:     07.12.2025    
 
 

Advocate for the Respondent No. 1 
Sangramsingh R. Bhonsle,  

Pushkara A. Bhonsle, Sneha Bhonsle & Naman Sherstra 
Office at: H-5, Second Floor, Lajpat Nagar III, New Delhi.  

Contact: 95458 09120 
Email: srb.chambers@gmail.com 
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namansherstra
ANNEXURE R-1



TRANSLATED COPY OF THE ANNEXURE R-1 
Gram Panchayat Urwade 

Taluka Mulshi, Dist. 
Shri. Shanaram Genbhau Salunke (Sarpanch) 

 
Date : 30/5/1999 

 
No Objection Certificate 

 
To,  
The Sarpanch, 
 

 This is to certify that Gram Panchayat Urwade, Taluka Mulshi, 

District Pune, has no objection to Shri Shivaji Namdev taking a power 

connection and carrying out contract work in Survey No. 702 of the said 

village. 

 

  This certificate is issued upon request. 
 
 
 

Date:- 30/5/98 
 

Sd/- 
Sarpanch 

Gram Panchayat Urwade 
 
 
 
 

-TRUE COPY- 
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5HI� �� <RXU�DSSOLFDWLRQ�IRU�JUDQW�RI�FRQVHQW�WR�RSHUDWH�YLGH�8$1�1R�����������
�� %RDUG
V�JUDQWHG�FRQVHQW�WR�RSHUDWH�YLGH�1R��52�
381(�&216(17������������GWG�����������

<RXU�DSSOLFDWLRQ�1R�03&%�&216(17������������'DWHG�����������
)RU��*UDQW�RI�&RQVHQW�WR�2SHUDWH�XQGHU�6HFWLRQ����RI�WKH�:DWHU��3UHYHQWLRQ�	�&RQWURO�RI
3ROOXWLRQ��$FW�������	�XQGHU�6HFWLRQ����RI�WKH�$LU��3UHYHQWLRQ�	�&RQWURO�RI�3ROOXWLRQ��$FW�
�����DQG�$XWKRUL]DWLRQ�XQGHU�5XOH���RI�WKH�+D]DUGRXV�	�2WKHU�:DVWHV��0DQDJHPHQW�	
7UDQVERXQGDU\�0RYHPHQW��5XOHV������LV�FRQVLGHUHG�DQG�WKH�FRQVHQW�LV�KHUHE\�JUDQWHG
VXEMHFW�WR�WKH�IROORZLQJ�WHUPV�DQG�FRQGLWLRQV�DQG�DV�GHWDLOHG�LQ�WKH�VFKHGXOH�,��,,��,,,�	�,9
DQQH[HG�WR�WKLV�RUGHU�

�� 7KH�FRQVHQW�WR�UHQHZDO�LV�JUDQWHG�IRU�D�SHULRG�XS�WR�����������
�� 7KH�FDSLWDO�LQYHVWPHQW�RI�WKH�SURMHFW�LV�5V��������&UV���$V�SHU�&�$�&HUWLbFDWH

VXEPLWWHG�E\�LQGXVWU\��
�� &RQVHQW�LV�YDOLG�IRU�WKH�PDQXIDFWXUH�RI�

6U
1R 3URGXFW 0D[LPXP

4XDQWLW\ 820

3URGXFWV
� FUXVK�VDQG�����PP���PP�DQG�GXVW ��� %UDVV�0

��
�� &RQGLWLRQV�XQGHU�:DWHU��3	&3��������$FW�IRU�GLVFKDUJH�RI�HeXHQW�

6U�1R 'HVFULSWLRQ 3HUPLWWHG��LQ
&0'� 6WDQGDUGV�WR 'LVSRVDO�3DWK

�� 7UDGH�HiXHQW � $V�SHU�6FKHGXOH�, 1RW�$SSOLFDEOH
�� 'RPHVWLF�HiXHQW ��� $V�SHU�6FKHGXOH�, 2Q�ODQG�IRU�JDUGHQLQJ

�� &RQGLWLRQV�XQGHU�$LU��3	�&3��$FW�������IRU�DLU�HPLVVLRQV�

6U�1R� 6WDFN�1R� 'HVFULSWLRQ�RI�VWDFN��
VRXUFH

1XPEHU�RI
6WDFN

6WDQGDUGV�WR�EH
DFKLHYHG

1$
�
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�� 1RQ�+D]DUGRXV�:DVWHV�
6U�1R 7\SH�RI�:DVWH 4XDQWLW\ 8R0 7UHDWPHQW 'LVSRVDO

1$
�� &RQGLWLRQV �XQGHU �+D]DUGRXV�	�2WKHU �:DVWHV ��0�	�7 �0� �5XOHV ������IRU

WUHDWPHQW�DQG�GLVSRVDO�RI�KD]DUGRXV�ZDVWH�
6U�1R &DWHJRU\�1R���7\SH 4XDQWLW\ 8R0 7UHDWPHQW 'LVSRVDO

1$
��
�� 7KH�%RDUG�UHVHUYHV�WKH�ULJKW�WR�UHYLHZ��DPHQG��VXVSHQG��UHYRNH�WKLV�FRQVHQW�DQG�WKH

VDPH�VKDOO�EH�ELQGLQJ�RQ�WKH�LQGXVWU\�
�� 7KLV�FRQVHQW�VKRXOG�QRW�EH�FRQVWUXHG�DV�H[HPSWLRQ�IURP�REWDLQLQJ�QHFHVVDU\�12&�

SHUPLVVLRQ�IURP�DQ\�RWKHU�*RYHUQPHQW�DXWKRULWLHV�
��� 7KH�DSSOLFDQW�VKDOO�PDNH�DQ�DSSOLFDWLRQ�IRU�UHQHZDO�RI�FRQVHQW����GD\V�SULRU�WR�GDWH�RI

H[SLU\�RI�WKH�FRQVHQW���2SHUDWH�5HQHZDO�
��� 7KH�DSSOLFDQW�VKDOO �QRW�FDXVH�QXLVDQFH�WR�WKH�VXUURXQGLQJ�DUHD� �LI �VXFK�FRQGLWLRQ

RFFXUV�LQGXVWU\�YROXQWDULO\�VWRS�WKH�SURGXFWLRQ�DFWLYLW\�
��� 7KLV �FRQVHQW �LV �LVVXHG �IRU �VWRQH �FUXVKLQJ �XQLW �RQO\ �	 �LQGXVWU\ �VKDOO �REWDLQ

(QYLURQPHQWDO�&OHDUDQFH�IRU�6WRQH�4XDUU\�IURP�FRPSHWHQW�DXWKRULW\�
��� 7KH�DSSOLFDQW�KDV�VXEPLWWHG�OHWWHU�ZLWK�WKLV�DSSOLFDWLRQ�VWDWLQJ�WKDW�UHGXFWLRQ�LQ�FDSLWDO

LQYHVWPHQW�LV�GXH�WR�QRQ�LQVWDOODWLRQ�RI�50&�SODQW�

5HFHLYHG�&RQVHQW�IHH�RI��
6U�1R $PRXQW�5V�� 7UDQVDFWLRQ�'5�1R� 'DWH 7UDQVDFWLRQ�7\SH
� �������� 7;1���������� ���������� 2QOLQH�3D\PHQW

� &RS\�WR�

�
�� 6XE�5HJLRQDO�2hFHU��03&%��3XQH�,,
� 7KH\�DUH�GLUHFWHG�WR�HQVXUH�WKH�FRPSOLDQFH�RI�WKH�FRQVHQW�FRQGLWLRQV�
�� &KLHI�$FFRXQWV�2hFHU��03&%�6LRQ��0XPEDL
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�
6&+('8/(�,

7HUPV�	�FRQGLWLRQV�IRU�FRPSOLDQFH�RI�:DWHU�3ROOXWLRQ�&RQWURO�
�� $@ *HQHUDWLRQ���$V�SHU�\RXU�DSSOLFDWLRQ�WKH�WUHDWHG�HiXHQW�JHQHUDWLRQ�LV�1LO�

%@ 7UHDWPHQW���1$
&@ 'LVSRVDO���1$

�� $@ $V�SHU�\RXU�DSSOLFDWLRQ��\RX�KDYH�SURYLGHG�6HSWLF�7DQN�IROORZHG�E\�6RDN�SLW�IRU
WKH�WUHDWPHQW�RI�����&0'�RI�VHZDJH�

%@ 7KH�$SSOLFDQW�VKDOO�RSHUDWH�WKH�VHZDJH�WUHDWPHQW�V\VWHP�WR�WUHDW�WKH�VHZDJH�VR
DV�WR�DFKLHYH�WKH�IROORZLQJ�VWDQGDUGV�

�

6U�1R 3DUDPHWHUV 6WDQGDUGV��PJ�O�
� 6XVSHQGHG�6ROLGV 1RW�WR�H[FHHG ��
� %2'���GD\V���R& 1RW�WR�H[FHHG ��
� &2' 1RW�WR�H[FHHG ���

&@ 7KH�WUHDWHG�VHZDJH�VKDOO�EH�UHF\FOHG�IRU�VHFRQGDU\�SXUSRVHV�WR�WKH�PD[LPXP
H[WHQW�DQG�UHPDLQLQJ�VKDOO�EH�GLVFKDUJHG�RQ�ODQG�IRU�JDUGHQLQJ�ZLWKLQ�SUHPLVH
DIWHU �FRQfUPLQJ �DERYH �VWDQGDUGV� �,Q �QR �FDVH� �VHZDJH �VKDOO �fQG �LWV �ZD\ �IRU
JDUGHQLQJ �� �RXWVLGH �IDFWRU\ �SUHPLVHV�

�� 7KH�%RDUG�UHVHUYHV �LWV �ULJKWV �WR �UHYLHZ�SODQV� �VSHFLfFDWLRQV �RU �RWKHU �GDWD �UHODWLQJ�WR
SODQW�VHWXS�IRU�WKH�WUHDWPHQW�RI�ZDWHUZRUNV�IRU�WKH�SXULfFDWLRQ�WKHUH�RI�	�WKH�V\VWHP
IRU �WKH �GLVSRVDO �RI �VHZDJH �RU �WUDGH �HiXHQW �RU �LQ �FRQQHFWLRQ �ZLWK �WKH �JUDQW �RI �DQ\
FRQVHQW�FRQGLWLRQV��7KH�$SSOLFDQW�VKDOO�REWDLQ�SULRU�FRQVHQW�RI�WKH�%RDUG�WR�WDNH�VWHSV
WR�HVWDEOLVK�WKH�XQLW�RU�HVWDEOLVK�DQ\�WUHDWPHQW�DQG�GLVSRVDO�V\VWHP�RU�DQ�H[WHQVLRQ�RU
DGGLWLRQ�WKHUHWR�

�� 7KH�LQGXVWU\�VKDOO�HQVXUH�UHSODFHPHQW�RI�SROOXWLRQ�FRQWURO�V\VWHP�RU�LWV�SDUWV�DIWHU
H[SLU\�RI�LWV�H[SHFWHG�OLIH�DV�GHfQHG�E\�PDQXIDFWXUHU�VR�DV�WR�HQVXUH�WKH�FRPSOLDQFH
RI�VWDQGDUGV�DQG�VDIHW\�RI�WKH�RSHUDWLRQ�WKHUHRI�

�� 7KH�$SSOLFDQW�VKDOO�FRPSO\�ZLWK�WKH�SURYLVLRQV�RI�WKH�:DWHU��3UHYHQWLRQ�	�&RQWURO�RI
3ROOXWLRQ��$FW�������DQG�DV�DPHQGHG��E\�LQVWDOOLQJ�ZDWHU�PHWHUV�DQG�RWKHU�SURYLVLRQV
DV�FRQWDLQHG�LQ�WKH�VDLG�DFW�

6U��1R� 3XUSRVH�IRU�ZDWHU�FRQVXPHG :DWHU�FRQVXPSWLRQ�TXDQWLW\
�&0'�

�� ,QGXVWULDO�&RROLQJ��VSUD\LQJ�LQ�PLQH�SLWV
RU�ERLOHU�IHHG ����

�� 'RPHVWLF�SXUSRVH ����

�� 3URFHVVLQJ�ZKHUHE\�ZDWHU�JHWV�SROOXWHG
	�SROOXWDQWV�DUH�HDVLO\�ELRGHJUDGDEOH ����

��
3URFHVVLQJ�ZKHUHE\�ZDWHU�JHWV�SROOXWHG
	�SROOXWDQWV�DUH�QRW�HDVLO\
ELRGHJUDGDEOH�DQG�DUH�WR[LF

����

�� *DUGHQLQJ �

�� 7KH �$SSOLFDQW �VKDOO �SURYLGH �6SHFLfF �:DWHU �3ROOXWLRQ �FRQWURO �V\VWHP �DV �SHU �WKH
FRQGLWLRQV �RI �(3 �$FW� ����� �DQG �UXOH �PDGH �WKHUH �XQGHU �IURP �WLPH �WR �WLPH�
(QYLURQPHQWDO�&OHDUDQFH��&5(3�JXLGHOLQHV�

�
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6&+('8/(�,,
7HUPV�	�FRQGLWLRQV�IRU�FRPSOLDQFH�RI�$LU�3ROOXWLRQ�&RQWURO�

�� $V�SHU�\RXU�DSSOLFDWLRQ��\RX�KDYH�SURYLGHG�WKH�$LU�SROOXWLRQ�FRQWURO��$3&��V\VWHP�DQG
HUHFWHG�IROORZLQJ�VWDFN��V��WR�REVHUYH�WKH�IROORZLQJ�IXHO�SDWWHUQ�

6WDFN
1R� 6RXUFH

$3&�6\VWHP
SURYLGHG�SUR

SRVHG

6WDFN
+HLJKW�LQ
PWU�

7\SH
RI
)XHO

6XOSKXU
&RQWHQW�LQ

��
3ROOXWDQW 6WDQGDUG

� 1$ ���� � � 1$ �

�
4XDQWLWDWLYH�6WDQGDUGV�IRU�WKH�630�6XVSHQGHG�SDUWLFXODWH�PDWWHU�VKDOO�EH�PHDVXUHG���WR
���PHWHUV�IURP�DQ\�SURFHVV�HTXLSPHQW�RI�D�VWRQH�FUXVKLQJ�XQLW�VKDOO�QRW�H[FHHG����
cJ�0��

�� 7KH�$SSOLFDQW�VKDOO�SURYLGH�6SHFLfF�$LU�3ROOXWLRQ�FRQWURO�HTXLSPHQWV�DV�SHU�WKH�FRQGLWLRQV
RI�(3�$FW�������DQG�UXOH�PDGH�WKHUH�XQGHU�IURP�WLPH�WR�WLPH��(QYLURQPHQWDO�&OHDUDQFH��
&5(3�JXLGHOLQHV�

�� 7KH �$SSOLFDQW �VKDOO �REWDLQ �QHFHVVDU\ �SULRU �SHUPLVVLRQ �IRU �SURYLGLQJ �DGGLWLRQDO �FRQWURO
HTXLSPHQW �ZLWK �QHFHVVDU\ �VSHFLfFDWLRQV �DQG �RSHUDWLRQ �WKHUHRI �RU �DOWHUDWLRQ �RU
UHSODFHPHQW�DOWHUDWLRQ�ZHOO�EHIRUH�LWV�OLIH�FRPH�WR�DQ�HQG�RU�HUHFWLRQ�RI�QHZ�SROOXWLRQ
FRQWURO�HTXLSPHQW�

�� 7KH�%RDUG�UHVHUYHV�LWV�ULJKWV�WR�YDU\�DOO�RU�DQ\�RI�WKH�FRQGLWLRQ�LQ�WKH�FRQVHQW��LI�GXH�WR�DQ\
WHFKQRORJLFDO�LPSURYHPHQW�RU�RWKHUZLVH�VXFK�YDULDWLRQ��LQFOXGLQJ�WKH�FKDQJH�RI�DQ\�FRQWURO
HTXLSPHQW��RWKHU�LQ�ZKROH�RU�LQ�SDUW�LV�QHFHVVDU\��

�� $@�,QVWDOODWLRQ�DQG�2SHUDWLRQV�RI�6WRQH�&UXVKLQJ�8QLW�
�� 6WRQH�FUXVKHU�XQLW�VKDOO�LQVWDOO�DGHTXDWH�SROOXWLRQ�FRQWURO�PHDVXUHV�LQFOXGLQJ�HUHFWLRQ

RI�*�,��0�6��VKHHW�FRYHU�DQG�VSULQNOHUV�EHIRUH�FRPPHQFHPHQW�RI�FUXVKHU�
�� &UXVKHU�VKDOO�FRYHUHG�DQG�ZDWHU�VSULQNOLQJ�V\VWHP�VKDOO�EH�SURYLGHG�RQ�FUXVKHU�WR

VXSSUHVV�GXVW�JHQHUDWHG�GXH�WR�PDWHULDO�KDQGOLQJ���ORDGLQJ���XQORDGLQJ�DFWLYLW\�
�� 6FUHHQ �FODVVLfHU �VKDOO �EH �DGHTXDWHO\ �FRYHUHG �E\ �*�,��0�6� �VKHHW �WR �SUHYHQW �WKH

HPLVVLRQ �LQWR �WKH �DWPRVSKHUH �GXH �WR �VFUHHQLQJ �� �JUDGLQJ �DFWLYLW\�
�� $OO�FRQYH\RU�EHOWV�VKDOO�EH�DGHTXDWHO\�FRYHUHG�E\�*�,��0�6��VKHHW�RQO\�
�� 5HJXODU�ZHWWLQJ�RI�URDGV�VKDOO�EH�FDUULHG�RXW�WR�VXSSUHVV�WKH�JURXQG�OHYHO�GXVW�ZLWKLQ

WKH�SUHPLVHV�WR�FRQWURO�WKH�DLU�ERUQH�GXVW�HPLVVLRQ�GXH�WR�ZLQG�YHORFLW\�
�� $OO�DSSURDFK�URDGV�DQG�UDPSV�VKDOO�EH�PHWDOOHG�
�� &XUWDLQ�RU�ZDOO�VKDOO�EH�SURYLGHG�VXUURXQGLQJ�WKH�VWRQH�FUXVKHU�
�� 'LVSOD\�%RDUG�VKDOO�EH�SURYLGHG�DW�WKH�HQWUDQFH�RI�WKH�VWRQH�FUXVKHU�LQGLFDWLQJ�VXUYH\

QR���QDPH��	�DGGUHVV�RI�WKH�RZQHU�DQG�WKH�XQLW�
�� )LQH �GXVW �JHQHUDWHG �GXH �WR �VFUHHQLQJ �� �FUXVKLQJ �� �JUDGLQJ �VKDOO �EH �GLVSRVHG �Re

VFLHQWLfFDOO\�
%@�$LU�3ROOXWLRQ�&RQWURO�0HDVXUHV�
�� 'XVW�FRQWDLQPHQW�FXP�VXSSUHVVLRQ�V\VWHP�IRU�WKH�HTXLSPHQW�L�H��PDLQ�FUXVKHU���MDZ

FUXVKHU��YLEUDWLQJ�VFUHHQ�HWF��VKDOO�EH�SURYLGHG�WR�OLPLW�HPLVVLRQV�DV�EHORZ�
�� &RQVWUXFWLRQ�RI�ZLQG�EUHDNLQJ�ZDOOV�HVSHFLDOO\�DW�FKDUJLQJ�KRSSHU�	�FUXVKLQJ�SODFH

VKDOO�EH�SURYLGHG�WR�OLPLW�HPLVVLRQV�DV�EHORZ�
�� &RQVWUXFWLRQ�RI�PHWDOOHG�URDGV�ZLWKLQ�WKH�SUHPLVHV�VKDOO�EH�SURYLGHG��5HJXODU�ZHWWLQJ

RI�WKH�JURXQG�ZLWKLQ�WKH�SUHPLVHV�VKDOO�EH�FDUULHG�RXW�
�� 7UHH�SODQWDWLRQ�DORQJ�WKH�SHULSKHU\�LQVLGH�ERXQGDU\�RI�WKH�VWRQH�FUXVKHU�SUHPLVHV

KDYLQJ�PLQLPXP�ZLGWK���PHWHUV��RQ�DOO�VLGHV�VKDOO�EH�GHYHORSHG�
�� 7KH�IROLDJH�RI�WKH�WUHHV�VKDOO�DGHTXDWHO\�FRYHU�DUHD�XS�WR�DERXW����PWUV��KHLJKW�
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&@�0LVFHOODQHRXV�
�� 6WRQH�FUXVKHU�XQLW�VKDOO�VWULFWO\�FRPSO\�1DWLRQDO�$PELHQW�$LU�4XDOLW\�6WDQGDUGV�������
�� 7KH�3URMHFW�3URSRQHQW�VKDOO�SURYLGH�DGHTXDWH�ZDWHU�WUHDWPHQW�DQG�GLVSRVDO�IDFLOLW\

IURP�JHQHUDWHG�HiXHQW�IURP�WKHLU�DFWLYLW\� �7KH\�VKDOO �FRPSO\�ZLWK�WKH�SURYLVLRQV�RI
:DWHU��3UHYHQWLRQ�DQG�&RQWURO�RI�3ROOXWLRQ��$FW�������

�� 7KH�SURMHFW�SURSRQHQW�VKDOO�SURYLGH�DGHTXDWH�$LU�3ROOXWLRQ�&RQWURO�DUUDQJHPHQW�DW�WKH
VRXUFH��7KH\�VKDOO�FRPSO\�ZLWK�WKH�SURYLVLRQV�XQGHU�WKH�$LU��3UHYHQWLRQ�DQG�&RQWURO�RI
3ROOXWLRQ��$FW�������

� 7KH�UHPHGLDWLRQ�DQG�UHVWRUDWLRQ�PHDVXUH�VKDOO�EH�WDNHQ�E\�WKH�SURMHFW�SURSRQHQW�LQ
FDVH�RI�DQ\�HQYLURQPHQWDO�SROOXWLRQ�LQ�WKH�VXUURXQGLQJ�DUHD�GXH�WR�HPLVVLRQ���HiXHQW
LQ�H[FHVV�RI�WKH�VWDQGDUGV�EHLQJ�HPLWWHG�� �GLVFKDUJHG�LQWR�WKH�HQYLURQPHQW�DQG
YLRODWLRQ�RI�&RQVHQW�FRQGLWLRQV�DQG�WKHUHE\�FDXVLQJ�HQYLURQPHQWDO�SROOXWLRQ�

�� 1RLVH�SROOXWLRQ�&RQWURO�0HDVXUHV��6WRQH�FUXVKHU�XQLW�VKDOO�FRPSO\�ZLWK�WKH�SURYLVLRQV�RI�WKH
QRLVH�SROOXWLRQ��5HJXODWLRQ�DQG�FRQWURO��5XOH������DQG�DV�DPHQGHG�WKHUHRI�WR�FRQWURO�1RLVH
SROOXWLRQ�

�� 6ROLG�ZDVWH�WUHDWPHQW�	�GLVSRVDO��6ROLG�ZDVWH�L�H��fQH�GXVW�JHQHUDWHG�IURP�6DQG�FUXVKLQJ
XQLW �VKDOO �VWRUH �SURSHUO\ �WR �DYRLG �IXJLWLYH �HPLVVLRQ �DQG �VKDOO �EH �XVHG �IRU �EULFNV
PDQXIDFWXULQJ�25�GLVSRVHG�Re�VFLHQWLfFDOO\�

6&+('8/(�,,,
'HWDLOV�RI�%DQN�*XDUDQWHHV�

6U�
1R
�

&RQVHQW
�&�(�
&�2
�&�5�

$PW�RI�%*
,PSRVHG

6XEPLVVLRQ
3HULRG 3XUSRVH�RI�%* &RPSOLDQFH

3HULRG
9DOLGLW\
'DWH

� &RQVHQW�WR
RSHUDWH 5V������ ���GD\V

FRPSOLDQFH�RI
FRQVHQW
FRQGLWLRQV

FRQWLQXRXV ����������

� &RQVHQW�WR
RSHUDWH 5V������ ���GD\V

7R�SURYLGH�VWULFW
$3&6�SURYLVLRQ
DQG�FRPSOLDQFH

FRQWLQXRXV ����������

�
7KH�DERYH�%DQN�*XDUDQWHH�V� �VKDOO �EH �VXEPLWWHG �E\ �WKH �DSSOLFDQW �LQ �IDYRXU �RI
5HJLRQDO �2dFHU �DW �WKH �UHVSHFWLYH �5HJLRQDO �2dFH �ZLWKLQ ��� �GD\V �IURP �WKH �GDWH �RI
LVVXH�RI�&RQVHQW�

� %*�)RUIHLWXUH�+LVWRU\

6UQR� &RQVHQW
�&�(�&�2�&�5�

$PRXQW�RI
%*

LPSRVHG
6XEPLVVLRQ
3HULRG

3XUSRVH
RI�%*

$PRXQW�RI
%*

)RUIHLWXUH

5HDVRQ�RI
%*

)RUIHLWXUH
1$

� %*�5HWXUQ�GHWDLOV
6UQR� &RQVHQW��&�(�&�2�&�5� %*�LPSRVHG 3XUSRVH�RI�%* $PRXQW�RI�%*�5HWXUQHG

1$

6&+('8/(�,9
*HQHUDO�&RQGLWLRQV�

�� 7KH�(QHUJ\�VRXUFH�IRU�OLJKWLQJ�SXUSRVH�VKDOO�SUHIHUDEO\�EH�/('�EDVHG
�� 7KH�33�VKDOO�KDUYHVW�UDLQZDWHU�IURP�URRI�WRSV�RI�WKH�EXLOGLQJV�DQG�VWRUP�ZDWHU�GUDLQV�WR

UHFKDUJH �WKH �JURXQG �ZDWHU �DQG �XWLOL]H �WKH �VDPH�IRU �GLeHUHQW �LQGXVWULDO �DSSOLFDWLRQV �ZLWKLQ
WKH�SODQW
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�� &RQGLWLRQV�IRU�'�*��6HW
D� 1RLVH�IURP�WKH�'�*��6HW�VKRXOG�EH�FRQWUROOHG�E\�SURYLGLQJ�DQ�DFRXVWLF�HQFORVXUH�RU�E\
WUHDWLQJ�WKH�URRP�DFRXVWLFDOO\�

E� ,QGXVWU\�VKRXOG�SURYLGH�DFRXVWLF�HQFORVXUH�IRU�FRQWURO�RI�QRLVH��7KH�DFRXVWLF�HQFORVXUH�
DFRXVWLF�WUHDWPHQW�RI�WKH�URRP�VKRXOG�EH�GHVLJQHG�IRU�PLQLPXP����G%��$��LQVHUWLRQ�ORVV
RU�IRU�PHHWLQJ�WKH�DPELHQW�QRLVH�VWDQGDUGV��ZKLFKHYHU�LV�RQ�KLJKHU�VLGH��$�VXLWDEOH
H[KDXVW�PXiHU�ZLWK�LQVHUWLRQ�ORVV�RI����G%��$��VKDOO�DOVR�EH�SURYLGHG��7KH�PHDVXUHPHQW
RI�LQVHUWLRQ�ORVV�ZLOO�EH�GRQH�DW�GLeHUHQW�SRLQWV�DW�����PHWHUV�IURP�DFRXVWLF
HQFORVXUH�URRP�DQG�WKHQ�DYHUDJH�

F� ,QGXVWU\�VKRXOG�PDNH�HeRUWV�WR�EULQJ�GRZQ�QRLVH�OHYHO�GXH�WR�'*�VHW��RXWVLGH�LQGXVWULDO
SUHPLVHV��ZLWKLQ�DPELHQW�QRLVH�UHTXLUHPHQWV�E\�SURSHU�VLWWLQJ�DQG�FRQWURO�PHDVXUHV�

G� ,QVWDOODWLRQ�RI�'*�6HW�PXVW�EH�VWULFWO\�LQ�FRPSOLDQFH�ZLWK�UHFRPPHQGDWLRQV�RI�'*�6HW
PDQXIDFWXUHU�

H� $�SURSHU�URXWLQH�DQG�SUHYHQWLYH�PDLQWHQDQFH�SURFHGXUH�IRU�'*�VHW�VKRXOG�EH�VHW�DQG
IROORZHG�LQ�FRQVXOWDWLRQ�ZLWK�WKH�'*�PDQXIDFWXUHU�ZKLFK�ZRXOG�KHOS�WR�SUHYHQW�QRLVH
OHYHOV�RI�'*�VHW�IURP�GHWHULRUDWLQJ�ZLWK�XVH�

I� '�*��6HW�VKDOO�EH�RSHUDWHG�RQO\�LQ�FDVH�RI�SRZHU�IDLOXUH�
J� 7KH�DSSOLFDQW�VKRXOG�QRW�FDXVH�DQ\�QXLVDQFH�LQ�WKH�VXUURXQGLQJ�DUHD�GXH�WR�RSHUDWLRQ�RI
'�*��6HW�

K� 7KH�DSSOLFDQW�VKDOO�FRPSO\�ZLWK�WKH�QRWLfFDWLRQ�RI�0R()&&��,QGLD�RQ�(QYLURQPHQW
�3URWHFWLRQ��VHFRQG�$PHQGPHQW�5XOHV�YLGH�*65�����(��GDWHG������������DQG�LWV
DPHQGPHQWV�UHJDUGLQJ�QRLVH�OLPLW�IRU�JHQHUDWRU�VHWV�UXQ�ZLWK�GLHVHO�

�� 7KH�DSSOLFDQW�VKDOO�PDLQWDLQ�JRRG�KRXVHNHHSLQJ�
�� 7KH�QRQ�KD]DUGRXV�VROLG�ZDVWH�DULVLQJ�LQ�WKH�IDFWRU\�SUHPLVHV��VZHHSLQJV��HWF��EH�GLVSRVHG

RI �VFLHQWLfFDOO\ �VR �DV �QRW �WR �FDXVH �DQ\ �QXLVDQFH �� �SROOXWLRQ� �7KH �DSSOLFDQW �VKDOO �WDNH
QHFHVVDU\ �SHUPLVVLRQV �IURP �FLYLF �DXWKRULWLHV �IRU �GLVSRVDO �RI �VROLG �ZDVWH�

�� 7KH �DSSOLFDQW �VKDOO �QRW �FKDQJH �RU �DOWHU �WKH �TXDQWLW\� �TXDOLW\� �WKH �UDWH �RI �GLVFKDUJH�
WHPSHUDWXUH �RU �WKH �PRGH �RI �WKH �HiXHQW�HPLVVLRQV �RU �KD]DUGRXV �ZDVWHV �RU �FRQWURO
HTXLSPHQWV�SURYLGHG�IRU�ZLWKRXW�SUHYLRXV�ZULWWHQ�SHUPLVVLRQ�RI�WKH�%RDUG��7KH�LQGXVWU\�ZLOO
QRW�FDUU\�RXW�DQ\�DFWLYLW\��IRU�ZKLFK�WKLV�FRQVHQW�KDV�QRW�EHHQ�JUDQWHG�ZLWKRXW�SULRU�FRQVHQW
RI�WKH�%RDUG�

�� 7KH�LQGXVWU\�VKDOO�HQVXUH�WKDW�IXJLWLYH�HPLVVLRQV�IURP�WKH�DFWLYLW\�DUH�FRQWUROOHG�VR�DV�WR
PDLQWDLQ�FOHDQ�DQG�VDIH�HQYLURQPHQW�LQ�DQG�DURXQG�WKH�IDFWRU\�SUHPLVHV�

�� 7KH�LQGXVWU\�VKDOO�VXEPLW�TXDUWHUO\�VWDWHPHQW�LQ�UHVSHFW�RI�LQGXVWULHV�REOLJDWLRQ�WRZDUGV
FRQVHQW�DQG�SROOXWLRQ�FRQWURO �FRPSOLDQFH
V�GXO\�VXSSRUWHG�ZLWK�GRFXPHQWDU\�HYLGHQFHV
�IRUPDW�FDQ�GRZQORDGHG�IURP�03&%�RhFLDO�VLWH��

�� 7KH�LQGXVWU\�VKDOO�VXEPLW�RhFLDO�H�PDLO�DGGUHVV�DQG�DQ\�FKDQJH�ZLOO�EH�GXO\�LQIRUPHG�WR�WKH
03&%�

��� 7KH�LQGXVWU\ �VKDOO �DFKLHYH�WKH�1DWLRQDO �$PELHQW �$LU �4XDOLW\ �VWDQGDUGV �SUHVFULEHG�YLGH
*RYHUQPHQW�RI�,QGLD��1RWLfFDWLRQ�1R��%�������������3&,�/�GDWHG�������������DV�DPHQGHG�

��� 7KH�%RDUG�UHVHUYHV�LWV�ULJKWV�WR�UHYLHZ�SODQV��VSHFLfFDWLRQV�RU�RWKHU�GDWD�UHODWLQJ�WR�SODQW
VHWXS �IRU �WKH �WUHDWPHQW �RI �ZDWHUZRUNV �IRU �WKH �SXULfFDWLRQ �WKHUHRI �	 �WKH �V\VWHP �IRU �WKH
GLVSRVDO �RI �VHZDJH �RU �WUDGH �HiXHQW �RU �LQ �FRQQHFWLRQ �ZLWK �WKH �JUDQW �RI �DQ\ �FRQVHQW
FRQGLWLRQV��7KH�$SSOLFDQW�VKDOO�REWDLQ�SULRU�FRQVHQW�RI�WKH�%RDUG�WR�WDNH�VWHSV�WR�HVWDEOLVK
WKH�XQLW�RU�HVWDEOLVK�DQ\�WUHDWPHQW�DQG�GLVSRVDO�V\VWHP�RU�DQ�H[WHQVLRQ�RU�DGGLWLRQ�WKHUHWR�

��� 7KH�LQGXVWU\�VKDOO�HQVXUH�UHSODFHPHQW�RI�SROOXWLRQ�FRQWURO�V\VWHP�RU�LWV�SDUWV�DIWHU�H[SLU\�RI
LWV �H[SHFWHG�OLIH �DV �GHfQHG�E\ �PDQXIDFWXUHU �VR �DV �WR �HQVXUH �WKH �FRPSOLDQFH�RI �VWDQGDUGV
DQG�VDIHW\�RI�WKH�RSHUDWLRQ�WKHUHRI�

��� 7KH�33�VKDOO�SURYLGH�SHUVRQDO�SURWHFWLRQ�HTXLSPHQW�DV�SHU�QRUPV�RI�)DFWRU\�$FW�����
��� ,QGXVWU\ �VKRXOG �PRQLWRU �HiXHQW �TXDOLW\� �VWDFN �HPLVVLRQV �DQG �DPELHQW �DLU �TXDOLW\

PRQWKO\�TXDUWHUO\�
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��� :KHQHYHU�GXH�WR�DQ\�DFFLGHQW�RU�RWKHU�XQIRUHVHHQ�DFW�RU�HYHQ��VXFK�HPLVVLRQV�RFFXU�RU�LV
DSSUHKHQGHG�WR�RFFXU�LQ�H[FHVV�RI�VWDQGDUGV�ODLG�GRZQ��VXFK�LQIRUPDWLRQ�VKDOO�EH�IRUWKZLWK
5HSRUWHG �WR �%RDUG� �FRQFHUQHG �3ROLFH �6WDWLRQ� �RhFH �RI �'LUHFWRUDWH �RI �+HDOWK �6HUYLFHV�
'HSDUWPHQW�RI�([SORVLYHV��,QVSHFWRUDWH�RI�)DFWRULHV�DQG�/RFDO�%RG\��,Q�FDVH�RI�IDLOXUH�RI
SROOXWLRQ�FRQWURO�HTXLSPHQWV��WKH�SURGXFWLRQ�SURFHVV�FRQQHFWHG�WR�LW�VKDOO�EH�VWRSSHG�

��� 7KH �DSSOLFDQW �VKDOO �SURYLGH �DQ �DOWHUQDWH �HOHFWULF �SRZHU �VRXUFH �VXhFLHQW �WR �RSHUDWH �DOO
SROOXWLRQ�FRQWURO�IDFLOLWLHV�LQVWDOOHG�WR�PDLQWDLQ�FRPSOLDQFH�ZLWK�WKH�WHUPV�DQG�FRQGLWLRQV�RI
WKH �FRQVHQW� �,Q �WKH �DEVHQFH� �WKH �DSSOLFDQW �VKDOO �VWRS� �UHGXFH �RU �RWKHUZLVH� �FRQWURO
SURGXFWLRQ�WR�DELGH�E\�WHUPV�DQG�FRQGLWLRQV�RI�WKLV�FRQVHQW�

��� 7KH�LQGXVWU\�VKDOO�UHF\FOH�UHSURFHVV�UHXVH�UHFRYHU�+D]DUGRXV�:DVWH�DV�SHU�WKH�SURYLVLRQ
FRQWDLQ�LQ�WKH�+D]DUGRXV�DQG�2WKHU�:DVWHV��0�	�70��5XOHV�������ZKLFK�FDQ�EH�UHF\FOHG
�SURFHVVHG��UHXVHG��UHFRYHUHG�DQG�RQO\�ZDVWH�ZKLFK�KDV�WR�EH�LQFLQHUDWHG�VKDOO �JR�WR
LQFLQHUDWLRQ �DQG �ZDVWH �ZKLFK �FDQ �EH �XVHG �IRU �ODQG �fOOLQJ �DQG �FDQQRW �EH
UHF\FOHG�UHSURFHVVHG�HWF��VKRXOG�JR�IRU�WKDW�SXUSRVH��LQ�RUGHU�WR�UHGXFH�ORDG�RQ�LQFLQHUDWLRQ
DQG�ODQGfOO�VLWH�HQYLURQPHQW�

��� $Q�LQVSHFWLRQ�ERRN�VKDOO�EH�RSHQHG�DQG�PDGH�DYDLODEOH�WR�WKH�%RDUGdV�RhFHUV�GXULQJ�WKHLU
YLVLW�WR�WKH�DSSOLFDQW�

��� ,QGXVWU\�VKDOO�VWULFWO\�FRPSO\�ZLWK�WKH�:DWHU��3	&3��$FW��������$LU��3	&3��$FW�������DQG
(QYLURQPHQWDO �3URWHFWLRQ �$FW� ����� �DQG �LQGXVWU\ �VSHFLfF �VWDQGDUG �XQGHU �(3 �5XOHV �����
ZKLFK �DUH �DYDLODEOH �RQ �03&% �ZHEVLWH ��ZZZ�PSFE�JRY�LQ��

��� 6HSDUDWH �GUDLQDJH �V\VWHP �VKDOO �EH �SURYLGHG �IRU �FROOHFWLRQ �RI �WUDGH �DQG �VHZDJH �HiXHQWV�
7HUPLQDO�PDQKROHV�VKDOO�EH�SURYLGHG�DW�WKH�HQG�RI�WKH�FROOHFWLRQ�V\VWHP�ZLWK�DUUDQJHPHQW
IRU�PHDVXULQJ�WKH�gRZ��1R�HiXHQW�VKDOO�EH�DGPLWWHG�LQ�WKH�SLSHV�VHZHUV�GRZQVWUHDP�RI�WKH
WHUPLQDO �PDQKROHV� �1R �HiXHQW �VKDOO �fQG �LWV �ZD\ �RWKHU �WKDQ �LQ �GHVLJQHG �DQG �SURYLGHG
FROOHFWLRQ �V\VWHP�

��� 1HLWKHU�VWRUP�ZDWHU�QRU�GLVFKDUJH�IURP�RWKHU�SUHPLVHV�VKDOO�EH�DOORZHG�WR�PL[�ZLWK�WKH
HiXHQWV�IURP�WKH�IDFWRU\�

��� 7KH�LQGXVWU\�VKRXOG�QRW�FDXVH�DQ\�QXLVDQFH�LQ�VXUURXQGLQJ�DUHD�
��� 7KH�LQGXVWU\�VKDOO�WDNH�DGHTXDWH�PHDVXUHV�IRU�FRQWURO�RI�QRLVH�OHYHOV�IURP�LWV�RZQ�VRXUFHV

ZLWKLQ�WKH�SUHPLVHV�VR�DV�WR�PDLQWDLQ�DPELHQW�DLU�TXDOLW\�VWDQGDUG�LQ�UHVSHFW�RI�QRLVH�WR�OHVV
WKDQ����G%��$��GXULQJ�GD\�WLPH�DQG����G%��$��GXULQJ�QLJKW�WLPH��'D\�WLPH�LV�UHFNRQHG�LQ
EHWZHHQ���D�P��DQG����S�P��DQG�QLJKW�WLPH�LV�UHFNRQHG�EHWZHHQ����S�P��DQG���D�P�

��� 7KH�LQGXVWU\�VKDOO�FUHDWH�WKH�(QYLURQPHQWDO�&HOO�E\�DSSRLQWLQJ�DQ�(QYLURQPHQWDO�(QJLQHHU�
&KHPLVW�DQG�$JULFXOWXUH�H[SHUW�IRU�ORRNLQJ�DIWHU�GD\�WR�GD\�DFWLYLWLHV�UHODWHG�WR�(QYLURQPHQW
DQG�LUULJDWLRQ�fHOG�ZKHUH�WUHDWHG�HiXHQW�LV�XVHG�IRU�LUULJDWLRQ�

��� 7KH�DSSOLFDQW�VKDOO�SURYLGH�SRUWV�LQ�WKH�FKLPQH\��V��DQG�IDFLOLWLHV�VXFK�DV�ODGGHU��SODWIRUP
HWF��IRU�PRQLWRULQJ�WKH�DLU�HPLVVLRQV�DQG�WKH�VDPH�VKDOO�EH�RSHQ�IRU�LQVSHFWLRQ�WR�DQG�IRU
XVH�RI�WKH�%RDUGdV�6WDe��7KH�FKLPQH\�V��YHQWV�DWWDFKHG�WR�YDULRXV�VRXUFHV�RI�HPLVVLRQ�VKDOO
EH�GHVLJQDWHG�E\�QXPEHUV�VXFK�DV�6����6����HWF��DQG�WKHVH�VKDOO�EH�SDLQWHG��GLVSOD\HG�WR
IDFLOLWDWH�LGHQWLfFDWLRQ�

��� 7KH�LQGXVWU\�VKRXOG�FRPSO\�ZLWK�WKH�+D]DUGRXV�DQG�2WKHU�:DVWHV��0�	�70��5XOHV�������DQG
VXEPLW�WKH�$QQXDO�5HWXUQV�DV�SHU�5XOH������	�������RI�+D]DUGRXV�DQG�2WKHU�:DVWHV��0�	
70��5XOHV�������IRU�WKH�SUHFHGLQJ�\HDU�$SULO�WR�0DUFK�LQ�)RUP�,9�E\���WK�-XQH�RI�HYHU\�\HDU�

��� 7KH �DSSOLFDQW �VKDOO �LQVWDOO �D �VHSDUDWH �PHWHU �VKRZLQJ �WKH �FRQVXPSWLRQ �RI �HQHUJ\ �IRU
RSHUDWLRQ �RI �GRPHVWLF �DQG �LQGXVWULDO �HiXHQW �WUHDWPHQW �SODQWV �DQG �DLU �SROOXWLRQ �FRQWURO
V\VWHP� �$ �UHJLVWHU �VKRZLQJ �FRQVXPSWLRQ �RI �FKHPLFDOV �XVHG �IRU �WUHDWPHQW �VKDOO �EH
PDLQWDLQHG�

��� 7KH�DSSOLFDQW�VKDOO�EULQJ�PLQLPXP�����RI�WKH�DYDLODEOH�RSHQ�ODQG�XQGHU�JUHHQ�FRYHUDJH�
SODQWDWLRQ��7KH�DSSOLFDQW�VKDOO�VXEPLW�D�\HDUO\�VWDWHPHQW�E\���WK�6HSWHPEHU�HYHU\�\HDU�RQ
DYDLODEOH�RSHQ�SORW�DUHD��QXPEHU�RI�WUHHV�VXUYLYLQJ�DV�RQ���VW�0DUFK�RI�WKH�\HDU�DQG
QXPEHU�RI�WUHHV�SODQWHG�E\�6HSWHPEHU�HQG�

��� 7KH�%RDUG�UHVHUYHV�LWV�ULJKWV�WR�UHYLHZ�SODQV��VSHFLfFDWLRQV�RU�RWKHU�GDWD�UHODWLQJ�WR�SODQW
VHWXS �IRU �WKH �WUHDWPHQW �RI �ZDWHUZRUNV �IRU �WKH �SXULfFDWLRQ �WKHUHRI �	 �WKH �V\VWHP �IRU �WKH
GLVSRVDO �RI �VHZDJH �RU �WUDGH �HiXHQW �RU �LQ �FRQQHFWLRQ �ZLWK �WKH �JUDQW �RI �DQ\ �FRQVHQW
FRQGLWLRQV�
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��� 7KH�fUP�VKDOO�VXEPLW�WR�WKLV�RhFH��WKH���WK�GD\�RI�6HSWHPEHU�HYHU\�\HDU��WKH�(QYLURQPHQW
6WDWHPHQW�5HSRUW�IRU�WKH�fQDQFLDO�\HDU�HQGLQJ���VW�0DUFK�LQ�WKH�SUHVFULEHG�)250�9�DV�SHU
WKH�SURYLVLRQV�RI�5XOH����RI�WKH�(QYLURQPHQW��3URWHFWLRQ���VHFRQG�$PHQGPHQW��5XOHV�������

��� <RX�VKDOO�REWDLQ�QHFHVVDU\�SULRU�SHUPLVVLRQ�IRU�SURYLGLQJ�DGGLWLRQDO�FRQWURO�HTXLSPHQW�ZLWK
QHFHVVDU\�VSHFLfFDWLRQV�DQG�RSHUDWLRQ�WKHUHRI�RU�DOWHUDWLRQ�RU�VKDOO�HQVXUH�UHSODFHPHQW�RI
SROOXWLRQ �FRQWURO �V\VWHP �RU �LWV �SDUWV �DIWHU �H[SLU\ �RI �LWV �H[SHFWHG �OLIH �DV �GHfQHG �E\
PDQXIDFWXUHU�VR�DV�WR�HQVXUH�WKH�FRPSOLDQFH�RI�VWDQGDUGV�DQG�VDIHW\�RI�WKH�RSHUDWLRQ
WKHUHRI�

��� 7KH�%RDUG�UHVHUYHV�LWV�ULJKWV�WR�YDU\�DOO�RU�DQ\�RI�WKH�FRQGLWLRQ�LQ�WKH�FRQVHQW��LI�GXH�WR�DQ\
WHFKQRORJLFDO�LPSURYHPHQW�RU�RWKHUZLVH�VXFK�YDULDWLRQ��LQFOXGLQJ�WKH�FKDQJH�RI�DQ\�FRQWURO
HTXLSPHQW��RWKHU�LQ�ZKROH�RU�LQ�SDUW�LV�QHFHVVDU\��

��� 7KH�DSSOLFDQW�VKDOO�SURYLGH�IDFLOLW\�IRU�FROOHFWLRQ�RI�HQYLURQPHQWDO�VDPSOHV�DQG�VDPSOHV�RI
WUDGH �DQG �VHZDJH �HiXHQWV� �DLU �HPLVVLRQV �DQG �KD]DUGRXV �ZDVWH �WR �WKH �%RDUG �VWDe �DW �WKH
WHUPLQDO�RU�GHVLJQDWHG�SRLQWV�DQG�VKDOO�SD\�WR�WKH�%RDUG�IRU�WKH�VHUYLFHV�UHQGHUHG�LQ�WKLV
EHKDOI�

7KLV�FHUWLfFDWH�LV�GLJLWDOO\�	�HOHFWURQLFDOO\�VLJQHG�
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% DSUnknown
q
1 G
1 g
0.1 0 0 0.1 9 0 cm
0 J 0 j 4 M []0 d
1 i
0 g
313 292 m
313 404 325 453 432 529 c
478 561 504 597 504 645 c
504 736 440 760 391 760 c
286 760 271 681 265 626 c
265 625 l
100 625 l
100 828 253 898 381 898 c
451 898 679 878 679 650 c
679 555 628 499 538 435 c
488 399 467 376 467 292 c
313 292 l
h
308 214 170 -164 re
f
0.44 G
1.2 w
1 1 0.4 rg
287 318 m
287 430 299 479 406 555 c
451 587 478 623 478 671 c
478 762 414 786 365 786 c
260 786 245 707 239 652 c
239 651 l
74 651 l
74 854 227 924 355 924 c
425 924 653 904 653 676 c
653 581 602 525 512 461 c
462 425 441 402 441 318 c
287 318 l
h
282 240 170 -164 re
B
Q
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TRANSLATED COPY OF THE ANNEXURE R-4 
 

Government of Maharashtra 
Revenue and Forest Department 

Collector and District Magistrate Office, Pune 
 

Address: Collector Office, Pune 
Phone No.: 020-26114949 
 

Email ID: collector.pune@maharashtra.gov.in 
 

Date: 08-09-2025 
 

 
Order: Mining/Tre/SR/91/2025  
 
Read: 
 
1. Application dated 04-09-2025 submitted by applicant Mr. SHIVAJI 

NAMDEO KUMBARE, resident of Gat No- 334 Mouje- 

Ambegaon, Tal-Mulshi, Dist-Pune, Tal. Haveli, Dist. Pune, along 

with a stamp ticket of Rs. 1000/- and Rs. 20/- and challan. 

2. Letter from Maharashtra Pollution Control Board, Pune, bearing no. 

0000143588/CR/2209001440 dt 21/09/2022 

3. Udyog Aadhaar Registration Certificate dated 31-12-2020 

4. Maharashtra Minor Mineral Extraction (Development and 

Regulation) Rules, 2013 

 
Form - N 

[ Rule 71(3)(c) ] 
Granting or Renewing Seller's License 

 

Under the Maharashtra Minor Mineral Extraction (Development and 

Regulation) Rules, 2013, a seller's license is hereby granted to Mr. 

SHIVAJI NAMDEO KUMBARE, resident of Gat No- 334 Mouje- 
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Ambegaon, Tal-Mulshi, Dist-Pune, Tal. Haveli, Dist. Pune, for sealing and 

displaying for sale the stock of minor minerals mentioned below, and for 

selling and displaying for sale the stock of minor minerals. 

1. Name of Minor Mineral(s): Crushed stone made from stone 

2. Permitted quantity for storage in a year: Annual 10000 Brass 

3. Location of Office and Depot: Gat No. 735 at Mouje Uravade, Tal. 

Mulshi 

This license shall be effective from the date of approval 08-09-2025 

to 31-12-2025. 

 
License Conditions A: 
 
1. The terms and conditions mentioned in Rules 71 to 78 of the 

Maharashtra Minor Mineral Extraction (Development and Regulation) 

Rules, 2013 shall apply. 

2. This license shall be displayed prominently in a part of the premises 

open to the public. 

3. The seller shall comply with the provisions of the Mines and Minerals 

(Development and Regulation) Act, 1987, and all orders issued by the 

Competent Authority in this regard. 

4. The seller shall provide all facilities for obtaining his accounts and for 

verifying the stock of minor minerals / minor minerals, and shall 

submit any information required by the Competent Authority or any 
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person authorized by the Competent Authority in this regard, 

completely and accurately. 

5. The seller shall display a list of prices of Minor Minerals / Minor 

Minerals offered for sale by him at a prominent place in that area. 

6. It shall be mandatory to issue a certified transport pass by the 

competent authority with every vehicle. Filling all columns in the 

transport pass shall be mandatory, otherwise action will be taken as 

per rules. Also, it shall be mandatory to mention the plot number 

given in the license on the transport pass. 

7. For inspection, production and sales records and collection shall be 

kept in the register, and the competent authority, District Mining 

Officer or any other officer authorized by the competent authorities 

shall submit it to the Collector's office for inspection every month. 

8. A written statement of the total purchase and sale of minor minerals 

during the month shall be submitted to the District Office, Pune 

(Minor Mineral Branch) within seven days from the end of each 

month. 

9. A transport pass with a barcode shall be used for transporting goods. 

10. If any objection or dispute arises regarding the trader's premises, 

sales, storage, etc., after proper inquiry, the decision of the Collector 

shall be final, and it shall be mandatory for the licensee to submit a 

weekly report regarding stock sales. 
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11. It shall be mandatory for the said stone crusher holder to transport and 

lift stone, a minor mineral, only with permission from the authorized 

quarry lease holder or authorized licensee's area. 

12. Every trader and producer shall keep a duly certified transport pass by 

the competent authority with the vehicle for transportation. If the 

transport pass is not with the vehicle, the minor mineral from that 

vehicle will be considered illegal and unauthorized, and such vehicle 

will be penalized as per rules. 

13. If the trader's transactions are found to be improper and illegal, the 

competent authority may cancel the said license at any time. 

14. The said minor mineral (valid) shall be stocked only after paying full 

royalty. 

15. The trader shall purchase mineral material only from the leaseholder 

or licensee. And for the supply of mineral material, they shall keep the 

transport pass with them. 

16. Sections 48(7), (8) of the Maharashtra Land Revenue Code, 1966, and 

other related rules shall apply. 

17. Care should be taken that the above conditions are not violated under 

any circumstances. 
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जावक मांक / पीएमआरडीए झोन माणप मांक िदनांक :

ती ,

िवषय : स नं. / ग नं. मौजे तालुका िजा पुणे

संदभ : आपला िदनांक रोजीचा अज

मंजूर ादेिशक योजना पुणेा ावानुसार येथील मौजे तालुका

येथील स नं. / ग नं.

महानगर आयु
पुणे महानगर देश िवकास

ािधकरण करता

िटप : सदर दाखला िडजीटल ारीचा असून ३ मिहांसाठी वै आहे.
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जावक मांक / पीएमआरडीए झोन माणप मांक िदनांक :

ती ,

िवषय : स नं. / ग नं. मौजे तालुका िजा पुणे

संदभ : आपला िदनांक रोजीचा अज

मंजूर ादेिशक योजना पुणेा ावानुसार येथील मौजे तालुका

येथील स नं. / ग नं.

महानगर आयु
पुणे महानगर देश िवकास

ािधकरण करता

िटप : सदर दाखला िडजीटल ारीचा असून ३ मिहांसाठी वै आहे.
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PUNE METROPOLITAN REGION DEVELOPMENT AUTHORITY, 
PUNE 

Development Permission (Zoning) Department, Near Akurdi Railway 
Station, New Administrative Building, 

4th Floor, A-Wing, Akurdi-411035 
 
PUNEMETROPOLIS 
 
Outward No. / PMRDA Zone Certificate No. ZC-0000-MU-25-O-18418  

Date : 03/11/2025  
 
To, 
 

Shivaji N Kumbare 
Sr. No.85, Kothrud Pune 

 

Subject : Survey No./Gat No. 734, Village Urwade, Taluka Mulshi, District 

Pune 

 

Reference : Your application dated 08/10/2025 

 
As per the proposal of the approved Regional Plan Pune, the land at 

Village Urwade, Taluka Mulshi, District Pune Survey No. / Gat No. 734 is 

included in the Agriculture and Non-development zone. 

Metropolitan Commissioner  
For Pune Metropolitan Regional  

Development Authority 
 
Note : This certificate is digitally signed and valid for 3 months. 
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PUNE METROPOLITAN REGION DEVELOPMENT AUTHORITY, 
PUNE 

Development Permission (Zoning) Department, Near Akurdi Railway 
Station, New Administrative Building, 

4th Floor, A-Wing, Akurdi-411035 
 
PUNEMETROPOLIS 
 
Outward No. / PMRDA Zone Certificate No. ZC-0000-MU-25-O-18419  

Date : 03/11/2025  
 
To, 
 

Shivaji N Kumbare 
Sr. No.85, Kothrud Pune 

 

Subject : Survey No./Gat No. 735, Village Urwade, Taluka Mulshi, District 

Pune 

 

Reference : Your application dated 08/10/2025 

 
As per the proposal of the approved Regional Plan Pune, the land at 

Village Urwade, Taluka Mulshi, District Pune Survey No. / Gat No. 735 is 

included in the Agriculture and Non-development zone. 

Metropolitan Commissioner  
For Pune Metropolitan Regional  

Development Authority 
 
Note : This certificate is digitally signed and valid for 3 months. 
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Applicable to all Planning Authorities and Regional Plan Areas  

except Municipal Corporation of Greater Mumbai, Other Planning Authorities /  

Special Planning Authorities / Development Authorities within the limit of  

Municipal Corporation of Greater Mumbai, MIDC, NAINA, Jawaharlal Nehru Port Trust, 

Hill Station Municipal Councils, Eco-sensitive / Eco-fragile region notified by MoEF & CC 

and Lonavala Municipal Council, in Maharashtra. 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

GOVERNMENT OF MAHARASHTRA 
URBAN DEVELOPMENT DEPARTMENT 
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CHAPTER - 1 
ADMINISTRATION 

  

1.0 SHORT TITLE, EXTENT & COMMENCEMENT 
 These regulations shall be called as ―Unified Development Control and Promotion Regulations for 

Maharashtra‖ (hereinafter called ―These Regulations‖ or "Unified Development Control and 
Promotion Regulations" - ‗UDCPR‘ ) 

1.1 Extent and Jurisdiction 

 i)   These regulations shall apply to the building activities and development works on lands 
within the jurisdiction of all Planning Authorities and Regional Plan areas except Municipal 
Corporation of Greater Mumbai,other Planning Authorities / Special Planning Authorities / 
Development Authorities within the limit of Municipal Corporation of Greater Mumbai,  
MIDC, NAINA, Jawaharlal Nehru Port Trust, Hill Station Municipal Councils,                     
(1) Chikhaldara notified area (consisting Chikhaldara Hill Station M.C. &  four villages) Eco-
sensitive / Eco-fragile region notified by MoEF & CC, and Lonavala Municipal Council in 
Maharashtra. 

ii)  These Regulations shall also be applicable to the Town Planning Scheme area. However this 
will not bar the Development Permission to be granted as per the Regulations of the Town 
Planning Scheme intoto. 

1.2 Commencement of Regulations 

 These regulations shall come into force with effect from the date of publication of notification in 
the official Gazette. All the Development Control Regulations / special Regulations which are in 
operation shall cease to operate. 

1.3 DEFINITIONS 
 In these Regulations, unless the context otherwise requires, the definitions given hereunder, shall 

have meaning indicated against each of them. 

 Words and expressions which are not defined in these Regulations, shall have the same meaning or 
sense as in the :- 

i)  Maharashtra Regional and Town Planning Act, 1966; 

ii)  Maharashtra Municipal Corporations Act, 1949; 

iii)  Nagpur Improvement Trust Act, 1936; 

iv) Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townships Act, 1965; 

v)  Maharashtra Metropolitan Region Development Authority Act, 2016; 

vi) Maharashtra Land Revenue Code, 1966; 

vii) Real Estate (Regulation and Development) Act, 2016; 

viii) National Building Code of India, 2016;  

ix)    Maharashtra Housing and Area Development Act, 1976; 

x)     Maharashtra Slum Areas (Improvement, Clearance And Redevelopment) Act, 1971. 

1 Act - means the Maharashtra Regional & Town Planning Act, 1966 as may be amended from time 
to time. 

 

 (1)  Inserted vide Corrigendum / Addendum No.CR.121/21, dt.02nd December, 2021 
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2 Addition / Alteration - means any change in existing authorized building or change from one 
occupancy to another, or a structural change, such as an addition to the area or height, or the 
removal of part of a building, or any change to the structure, such as the construction of, cutting 
into or removal of any wall, partition, column, beam, joist, floor, roof or other support or a change 
to or closing of any required means of ingress or egress or a change to the fixtures of equipment as 
provided under these regulations. However, modification in regards to gardening, white washing, 
painting, plastering, pointing, paving and retiling shall not be deemed to be alteration. 

3 Advertising Sign - means any surface or structure with characters, letters or illustrations applied 
thereto and displayed outdoor in any manner whatsoever for purposes of advertising or to give 
information regarding or to attract the public to any place for public performance, article or 
merchandise whatsoever, or is attached to, or forms a part of building, or is connected with any 
building or is fixed to a tree or to the ground or to any pole, screen, fence or hoarding or displayed 
in space, or in or over any water body. 

4 Air-conditioning - means the process of treating air so as to control simultaneously its 
temperature, humidity, cleanliness and distribution to meet the requirement of conditioned space. 

5 Accessory Building - means a building separate from the main building on a plot and containing 
one or more rooms for accessory use such as servant quarters, garage, store rooms etc. 

6 Accessory / Ancillary Use - means any use of the premises subordinate to the principal use and 
incidental to the principal use.  

7 

 

 

 

 

 

Amenity Space - for the purpose of these regulations, amenity space means a statutory space kept 
in any layout to be used for any of the amenity such as open spaces, parks recreational grounds, 
playgrounds, sports complex, gardens, convenience shopping, parking lots, primary and secondary 
schools, nursery, health club, Dispensary, Nursing Home, Hospital, sub post-office, police station, 
electric substation, ATM of banks, electronic cyber library, open market, garbage bin, assisted 
living and hospice together, senior citizen housing and orphanage together, project affected 
persons' housing, auditorium, conventional centre, water supply, electricity supply and includes 
other utilities, services and conveniences. 

8 Annual Statements of Rates - means theAnnual Statements of Rates (ASR) published by the 
Inspector General of Registration, Maharashtra State, Pune. 

9 Architectural projection - means a chajja, cornice etc. which is a protrusion from the building 
facade or line of the building only for aesthetic purpose and not used for any habitable purpose. 

10 Access - means a clear approach to a plot or a building. 

11 Architect - An Architect who is amember of the Indian Institute of Architects and duly registered 
with the Council of Architecture under the Architects Act, 1972. 

12 Apartment - means whether called block, chamber, dwelling unit, flat, office, showroom, shop, 
godown,  premises, suit, tenement, unit or by any other name, means a separate and self-contained 
part of any immovable property, including one or more rooms or enclosed spaces, located on one 
or more floors or any part thereof, in a building or on a plot of land, used or intended to be used for 
any residential or commercial use such as residence, office, shop, showroom or godown or for 
carrying on any business, occupation, profession or trade, or for any other type of use ancillary to 
the purpose specified. 

13 Applicant - means any person who is an owner or a person having an irrevocable registered Power 
of Attorney of an owner and any other document as acceptable to the Authority. 
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14 Authority means : 
i) in the case of a Municipal Corporation, the Municipal Commissioner or such other officer as 

he may appoint in this behalf; 

ii) in the case of a Zilla Parishad, the Chief Executive Officer or such other officers as he may 
appoint in this behalf; 

iii) in the case of a Municipal Council, the Chief Officer of the Council; and 

iv) in the case of any other local authority, Special Planning Authority, New Town Development 
Authority or Area Development Authority, the Chief Executive Officer or person exercising 
such powers under Acts applicable to such authorities; 

v) in the area of a Regional Plan, the Collector of the District; 

vi) in case of Development Authorities established under the Metropolitan Region Development 
Authorities Act, Metropolitan Commissioner or such other officer as he may appoint in this 
behalf; 

vii) in case the land is situated in the gaothan, within the meaning of clause (10) of section 2 of 
the Maharashtra Land Revenue Code, 1966, the village Panchayat concerned. 

15 Atrium - means a sky lighted and naturally/mechanically ventilated area in a building, with no 
intermediate floors and used as circulation space or entrance foyer. 

 
 
 
 
 
 
 

 
16 Balcony - means a horizontal cantilever projection, including parapet, handrail or balustrade to 

serve as a passage or sitting out place with at least one side open, except for the railing or parapet 
wall for safety. 
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include a bathroom. 

139 Water Course - means a natural channel meant for carrying storm water and includes an artificial 
one formed by training or diversion of a natural channel; 

i) “Major Water Course” means a river. 

ii) “Minor Water Course” means a nallah. 

140 Window - means an opening to the outside other than the door which provides all or part of the 
required natural light, ventilation or both, to the interior space. 

141 Wing of a Building - means a part of a building with independent access, staircase and lift 
connected to other parts with common basement / stilt / podium / terrace / common wall and 
connecting passages. 

1.4 APPLICABILITYOF REGULATIONS 

 i) Development and Construction : Except as hereinafter otherwise provided, these 
regulations shall apply to all development, redevelopment, erection and / or re-erection of a 
building, change of user etc. as well as to the design, construction or reconstruction, additions 
and alterations to a building. 

ii) Part Construction : Where the whole or part of a building is demolished or altered or 
reconstructed or removed, except where otherwise specifically stipulated, these Regulations 
apply only to the extent of the work involved. 

iii) Change of Occupancy / Use : Where the occupancy or the user of a building is changed, 
except where otherwise specifically stipulated, these regulations shall apply to all parts of the 
building affected by the change. 

iv) Reconstruction :  The reconstruction in whole or part of a building which has ceased to exist 
due to an accidental fire, natural collapse or demolition, having been declared unsafe, or 
which is likely to be demolished by or under an order of the Authority and for which the 
necessary certificate has been given by the Authority shall be allowed subject to the 
provisions in these regulations. 

v) Development of sites or / and subdivision or amalgamation of land : Where land is to be 
developed, subdivided, or two or more plots are to be amalgamated, or a lay-out is to be 
prepared; these Regulations shall apply to the entire area under development, sub-division, 
amalgamation and layout. Provided that, where a developed land, an existing lay-out / sub-
division plan is being altered, these Regulations shall apply only to that part which is being 
altered. 

vi) Revised permission : Any development permission granted earlier may be revised provided 
that, third party interest established in pursuance of such permissions, if any, are not 
adversely affected. In such case, consent of the adversely affected persons shall be necessary, 
if required under RERA. While granting the revised permission, the approved plans and 
commencement certificate of the earlier permission with office, shall be stamped as 
‗SUPERSEDED‘ by the Authority. 

vii) Exclusions : Nothing in these regulations shall require the removal, alteration or 
abandonment or prevent the continuance of the lawfully established use or occupancy of an 
existing building or its use, unless in the opinion of the Authority, such a building is unsafe 
or constitutes a hazard to the safety of adjacent property. 
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 c)       In case the development is started with due permission before these regulations have come 
into force, and if the owner / developer, at his option, thereafter seeks further development 
of plot / layout / buildings as per these regulations, then the provision of these regulations 
shall apply to the balance development. The development potential of such entire plot shall 
be computed as per these regulations from which the sanctioned FSI of buildings / part of 
buildings which are proposed to be retained as per approved plan shall be deducted to arrive 
at the balance development potential of such plot (1) and ancillary FSI shall be permissible 
only on such balance potential. Such balance potential can be distributed on one or more 
existing, earlier / newly proposed building/s in a group housing scheme. 

            (1) In case of approved layouts in group housing scheme with buildings having height between 
15.0 m. to 24.0 m., and complying with provisions mentioned in Regulation 
No.1.3(93)(xiv), NOC from Chief Fire Officer shall not be necessary, if the applicant is 
applying for revised permission under these regulations. 

d)     The existing marginal distances including front margin may be allowed for higher floor / 
floors subject to step margin as per these regulations. (1) In case of a building sanctioned 
under the erstwhile regulations as non-special one with a height of 16 m. with 3.0 m. 
setbacks and the construction work is in progress, then while revising the plan under these 
regulations, for height up to 16.0 m., the setbacks as per the erstwhile regulations shall be 
allowed to be continued and for the height above 16.0 m. (instead of 15.0 m.), setback as 
per H / 5 requirement shall be insisted in the form of step-margin. 

e)       For the on-going buildings for which passages, stairs, lifts, lift rooms etc. are allowed as free 
of FSI by charging premium, in such cases these free of FSI items are allowed to that extent 
only and for the remaining balance potential, provisions for free of FSI items of these 
regulations shall be applicable. 

f)        For the on-going buildings for which balconies are allowed to be enclosed as free of FSI by 
charging premium, these free of FSI items are allowed to that extent only and for the 
remaining balance potential balcony shall only be allowed as mentioned in these 
regulations. 

g)     For the cases where occupation certificate is fully granted, revised permission as per these 
regulations, may be granted subject to provisions of Real Estate (Regulations and 
Development) Act, 2016, as may be applicable. 

            (1) Provisions mentioned in (b) to (f) shall be applicable mutatis-mutandis to the proposals to 
be sanctioned under this provision. 

h)      If the project proponent applies for occupation with minor amendments in plans approved 
prior to this UDCPR, then amendment (1) permitted as per the erstwhile regulations in terms 
of internal / locational changes, amendment to the extent of 5% in the built-up area / 
dimensions per floor within the permissible FSI as per then regulations may be considered. 

            (1) Note - The State Government may issue guidelines from time to time, if necessary, for 
smooth implementation and removal of difficulties in transitional proposals. 

1.5 (i) Megacity Project approved under Regulation No.15.4.3 of Mumbai Metropolitan Regional Plan 
shall remain valid till completion of the said project as per said regulation. 

1.6 APPLICABILITY OF OTHER REGULATIONS 
 i) CRZ Regulations - Any development within CRZ areas shall be governed by the Coastal 

Regulation Zone Notification No.S.O.19(E) dt. 6thJanuary, 2011 and No.G.S.R. 37(E), dated 
18th January, 2019 as amended or replaced from time to time, wherever applicable.  
 

 (1) Inserted Vide Order No.CR 236/18 (Part-1), dt. 01st March 2021. 
 (2) Inserted Vide Order No.CR 236/18 (Part 1), dt. 02nd December 2021. 
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 ii) Restriction in Western Ghat Eco Sensitive Area - The restrictions in the Western Ghat Eco 
Sensitive Area imposed by the notification issued from time to time by Ministry of 
Environment, Forest and Climate Change, Government of India, shall be followed. 

iii) Other Regulations - Any other Restrictions imposed under the relevant regulations / Rules / 
Acts shall also be applicable, wherever applicable. 

1.7 POWER TO PRESCRIBE THE PROFORMAS 
 (1) Notwithstanding anything contained in any Appendices / Proformas, provision in respective 

regulations shall prevail. The Authority, with the approval of Government, shall have the powers to 
prescribe proformas / appendices and/or make amendments in the contents of such proformas / 
Appendices A to M attached with these regulations. 

1.8 POWER TO DECIDE CHARGES 
 The charges mentioned in these regulations for additional FSI, premium FSI, rate of interest or for 

any other matter shall be subject to amendment by the Government from time to time. Wherever 
the rate of premium is to be decided based on rates mentioned in ASR, rate in the ASR shall be of 
the year of granting the permission. 

1.9 MEANINGS AS IN ACTS, RULES & INTERPRETATIONS 
 i)  Terms and expressions not defined in these regulations shall have the same meaning or sense 

as in the Maharashtra Regional and Town Planning Act, 1966 (Maharashtra Act No.XXXVII 
of 1966) or the Maharashtra Municipal Corporations Act, 1949 or National Building Code, 
2005, as amended from time to time, and the rules or bye-laws framed there under, as the 
case may be, unless the context otherwise requires. 

ii)  The Maharashtra General Clauses Act, as amended from time to time, shall be applicable in 
case of standard terms and phrases as defined and interpreted therein, 

iii)  In these regulations, the use of the present tense includes the future tense, the masculine 
gender includes the feminine and neutral genders, the singular includes the plural and plural 
includes singular. The word "person" includes a corporation as well as an individual; 
"writing" includes printing, typing, e-communication and "signature" includes e-signature, 
digital signature and thumb impression of a person unable to sign, provided that his name is 
written below such impression. 

iv)  Whenever sizes and dimensions of rooms and spaces within buildings are specified, they 
shall mean clear dimensions unless otherwise specified in these regulations. However, sizes 
and dimensions may not be disputed with reference to finished/unfinished surfaces unless 
they affect overall dimensions of the building. 

v)  If any question or dispute arises with regard to interpretation of any of these regulations the 
matter shall be referred to the State Government, who, after considering the matter and, if 
necessary, after giving hearing to the parties, shall give a decision on the interpretation of the 
provisions of these regulations. The decision of the Government on the interpretation of these 
regulations shall be final and binding on the concerned party or parties.  

vi)  In the case of provisions of other Acts / Rules / Regulations which are incorporated in these 
regulations, the amendments made subsequently in parent Acts / Rules / Regulations, will 
automatically be applicable, wherever applicable, to these regulations.  

vii)   If a Marathi version of these Regulations exists and if there is a conflict in interpretation of 
any clause between English & Marathi versions of these Regulations, then the interpretation 
of English version shall prevail. 

 

 

 (1)  Inserted vide Corrigendum / Addendum No. CR 121/21, dt. 02nd  December, 2021. 
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1.10 REMOVAL OF DIFFICULTIES.  

 If any difficulty arises in giving effect to the provisions of this Unified Development Control and 
Promotion Regulations, the State Government may, by order published in the official Gazette, give 
such directions, as may appear to it to be necessary or expedient for the purpose of removing the 
difficulty.  

Provided that, no such order shall be made after the expiry of a period of 1 years from the date of 
coming in to force of this Unified Development Control and Promotion Regulations. 

 -*-*-*-*-*- 
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CHAPTER - 4 
LAND USE CLASSIFICATION AND PERMISSIBLE USES 

  

4.1 GENERAL 
 i) In case of development / re-development of any land, building or premises, the intended use 

shall conform to the land use or, as the case may be, purpose of designation, allocation or 
reservation assigned to it in the Development Plan / Regional Plan/ Planning Proposal, 
unless specified otherwise. 

ii) Non-Conforming Uses Existing Lawfully - Any lawful non-conforming use of premises 
existing prior to the date of coming in to force of the Development Plan / Regional Plan / 
Planning Proposal shall continue and may be allowed to be expanded within the holding in 
the original sanctioned permission and that when a building containing non-conforming use 
is pulled down or has fallen down, the use of the new building shall be in conformity with 
these regulations or with lawful existing use. 

iii) Existing features shown on the plan - The existing features shown on Development / 
Regional Plan are indicative and shall stand modified on Development / Regional Plan / 
Planning Proposal as per actual situation. Mention of particular use on Development / 
Regional Plan shall not bar the owner from permission to develop land as allowed in the 
zone shown for such land. Also, boundaries of S.No., alignment of existing road / nallah and 
other physical features of land shall be as per measurement plan of Land Records 
Department and the land unaffected by such physical features shall be allowed to be 
developed for the uses permissible under the adjoining predominant land use zone.  

iv) Development of Parking - The Authority may develop any land, owned by or in possession 
of the Authority, for public parking in any of the forms - single or multi-storeyed, 
underground or above ground, irrespective of its existing use or proposed use in 
Development / Regional Plan / Planning Proposal.  

         Provided that the Authority may allow Basement Parking below existing or proposed Play 
Ground, in the plan at one or two levels below the ground level subject to conditions, as may 
be prescribed by the Authority. 

v) Discontinuance of Zoning in pursuance of existing use - If any land is shown in Public 
Semi-Public zone or Public Utility Zone because of the activity that existed there or 
otherwise, such lands shall be deemed to have been shown in the adjacent predominant Zone 
after such activity ceases to exist, unless otherwise prohibited. 

4.2 LAND USE CLASSIFICATION AND EQUIVALENCY OF ZONES 
 The different land use classifications in Development / Regional Plan / Planning Proposal & 

different uses permissible in that land use zone and equivalency of zone in various Authorities' 
areas shall be as given below :- 

 I)  Residential Zone - Following other zones shall be treated as equivalent to Residential zone.  
i) Residential Zone - (R1) 
ii) Residential Zone with Shop line - (R-2)  
iii) General Residential Zone. 
iv) Residential Zone - R-2 (1) (----) 
v) Residential Zone - (2) R-3 and R-4, with payment of (2) infrastructure cost as decided by the 

Authority. 
 (1) The word „R-3‟ is deleted vide Corrigendum / Addendum under Regulation No.1.10, CR.121/21, dt.02nd December, 2021 

(2) Inserted vide Corrigendum / Addendum No.CR.121/21, dt.02nd December, 2021 
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 vi) Urbanisable Zone. 
vii) Special Residential Zone. 
viii) Pre-dominantly Residential Zone. 
ix) Slum Improvement Zone. 
  x) Low Density Residential Zone in Development Plan of Jalgaon. 
 xi)  Mix use Zone.  

II) Low Density Residential Zone. 
III) Future Urbanisable Zone.  
IV) Commercial Zone - Following other zones shall be treated as equivalent to Commercial 

Zone. 
i) Local Commercial - (C-1) 
ii)  Commercial Zone - (C-1) / Special Commercial Zone / Business Hub Area / Central 

Business District Zone 
iii)   Commercial Zone - (C-2)  
iv)   Predominantly Commercial  

V) Industrial Zone - Following other zones shall be treated as equivalent to Industrial Zone. 
i)   Service Industries - (I-1) 
ii)   General Industries - (I-2) 
iii)   Special Industries (I-3)  
iv)   Wholesale Market and Warehousing.  
v)    Transport Hub and Logistic Park. 

VI) Loom Industry cum Residential Zone.  
VII) Public Semi-public Zone - following zone shall be treated (2) as equivalent to Public Semi-

public Zone. 
         i)  Institutional.  
VIII) Agricultural Zone – Following other zones shall be treated as equivalent to Agricultural 

Zone. 
i)  Horticultural Zone. 
ii)  Plantation Zone. 
iii) No Development Zone. 
iv)   Green Zone - 1 / Green Zone.  
v)   Cattle Shed Zone.  

(+)  vi)   Command Area Zone with following Condition.  
      Condition – The Development in command Area Shall be permissible subject to prior 

NOC and Paymentof restoration charges, if any, to Irrigation Department. 
IX) Green Belt / Green Belt Zone. (Other than Reservation of Green Belt.) / River Protection Belt.  

(other than reservation) - Following zone shall be treated as equivalent to Green Belt / Green 
Belt Zone. 

i)  Recreational land use. 
X) Traffic and Transportation Zone - Following zone shall be treated as equivalent to Traffic and 

Transportation Zone  
i)  Marshalling yard.  

 

 (+) Inserted vide Order by Director of Town Planning dt.07th April, 2022 
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 XI)   Regional Park Zone.  
i) (1) Recreation Centres 
ii) (1) Recreational Zone 
iii) (3) Tourism Park 
iv) (3) Tourism Development Strip 
v) (3) Tourism Development Area 
vi) (3) Tourism Development Area & Cultural Kalagram 
vii) (3) Regional Tourism Park 

XII) Tourism Development Zone - Following zone shall be treated as equivalent to Tourism       
Development Zone.  

i) Tourist Centre 
ii) Hill Station Zone.  

XIII) Afforestation Zone – (2) Following zone shall be treated as equivalent to Afforestation Zone.  
             i) Coastal Garden 
XIV) Hill Top-Hill Slope Zone (HTHS) (Slope having gradient more than 1:5 irrespective of 

whether shown on plan or not.) / Hilly area.  
XV) Green Zone -2 
XVI) Forest Zone. 
XVII) Defence Zone. 
XVIII) Mines and Quarry Zone - Following zone shall be treated as equivalent to Mining and 

Quarry Zone.  
i)  Quarry to Park Zone,  

XIX) Public Utility Zone.  
XX)   Woodland Corridor.  
XXI)  Special Economic Zone.  
XXII) Airport and Allied Activities / Service Zone.  
Note : In case, any land use zone is not listed above, the equivalency of such zone shall be 
decided by the Director of Town Planning, Maharashtra State, Pune. 

4.3 RESIDENTIAL ZONE - R-1  
 (Residential Zone R1 includes Residential plots abutting on roads below 9.0 m. in width in 

congested area shown on the Development Plan and on roads below 12.0 m. in width in outside 
congested area (i.e. in non-congested area)).  
(In case of C Class M.C.s, Nagarpanchayats and R.P. areas, the above road width of 12.0 m. shall 
be 9.0 m. in non-congested area). 

The following uses and accessory uses to the principal use shall be permitted in buildings or 
premises in purely Residential Zone, subject to other regulations:- 

i) Any residences, Slum Improvement / Rehabilitation. 
ii)       Hostels for students / working men/ women, lodging with or without boarding facilities. 
iii) Old age home, sanatorium, orphanage, night shelter dormitories.  
 
 

 (1) Inserted vide Corrigendum / Addendum No.CR.121/21, dt.02nd December, 2021 
(2) Inserted vide DTP Order No.4274, dt.25th August, 2023 
(3)   Inserted vide DTP Order No.4946, dt.10th September, 2024 
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 iv) Customary Home occupation i.e. occupations customarily carried out by the members of 
the household without employing hired labourer and shall include stitching, embroidery, 
beauty parlour, button making etc. with or without motive power. If motive power is used, 
the total electricity load should not exceed 1 H.P. (0.75 kw).  

v) Medical and Dental Practitioner's Dispensaries including pathological laboratory, 
diagnostic clinics, polyclinics, counselling centres, clinics, to be permitted on any floor. 
Maternity homes, clinics, nursing homes with indoor patients with bed not exceeding 20 on 
any floor with separate means of access of staircase from within the building or outside 
may be permitted but not in any case within the prescribed marginal open spaces. Where 
doctor's residence is located on upper floor, then such separate means of access of staircase 
may not be necessary.  

vi) Professional Offices in residential tenement for own purpose not exceeding carpet area of 
50 sq.m. each.  

vii) Community halls, welfare centre, gymnasia (each not exceeding 100 sq.m.).  
viii) Primary and nursery schools including students' hostels except trade schools. 
ix) Crèche, Day-care centre upto 100 sq.m. in an independent building or part of building.  
x) Private coaching classes, student‘s mess in an independent building or part of building 

upto100 sq.m. subject to separate parking facility in the same premises. 
xi) Religious buildings.  
xii) Public / City Libraries and Museums in independent building or on ground or first floor of 

the composite building.  
xiii) Club Houses or gymkhanas in residential complexes. 
xiv) Public or Private Park (except an amusement park), garden and play field in independent 

plot not used for business purpose.  
xv) Bus shelters, Taxi - Rickshaw stands, trolley bus shelters, Railway Station, Metro station, 

BRT stand, cycle stand and like uses.  
xvi) Convenience shops only on ground floor. 
xvii) Police Station, Police Chowky, Government and Municipal sub-offices, Post and Telegraph 

Offices, Branch offices of Banks with safe Deposit Vaults, Electric sub-stations, Fire Aid 
posts, Home Guards and Civil Defence Centres, essential Public utilities, Pumping stations, 
water installations and ancillary structures thereof required to cater to the local area.  

xviii) Electronic Industry of the Assembly type (not of the manufacturing type) with the 
following restrictions :- 

 a) Motive Power shall not exceed 1 H.P. 
xix) Information technology establishment (ITE) (pertaining to software only) on the plots / 

premises fronting on roads having width 9.0 m. and above 
xx) Flour mill and wet / dry masala grinding / subject to following conditions: - 
 a) Power requirement shall not exceed 10 H.P.  
xxi) Burial grounds, cremation grounds and essential public utilities, on a road having width of 

9.0 m. and above.  
xxii) Agricultural, horticultural and allied uses (except agro-based industries).  
xxiii) Raisin production, book binding.  
xxiv) Public conveniences.  
xxv) Research, experimental and testing laboratories not involving any danger of fire or 

explosion or of any obnoxious nature 
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4.4 RESIDENTIAL ZONE R-2 
 (Residential Zone R-2 includes Residential plots abutting on roads having existing or proposed 

width of 9.0 m. and above in congested area and 12.0 m. and above in non-congested area). 
(In case of C Class M.C.s, Nagarpanchayats and R.P. areas, the above road width of 12.0 m. shall 
be 9.0 m. in non-congested area). 

4.4.1 In this zone, the following uses, mixed uses may be permitted 

 i) All uses permissible in R-1 shall be permitted in R-2 zone, without any restriction of area; 
ii) All uses or mix uses may be permitted irrespective of restriction on floor or area, except uses 

mentioned at Regulation No.4.8(ii), 4.11(viii, xviii, xxi, xxii, xxxi, xxxvii), 4.21 and like; 
iii) All Uses permissible in Public Semi-public Zone.  

4.4.2 Uses Permitted in Independent Premises / Buildings 

 i) Vehicle Fuel filling Station including LPG / CNG / Ethanol with or without service stations 
subject to provisions of Regulation No.4.11(vi)(c, d and e) and subject to provisions in 
Regulation No.6.2.2., Sr.No.6 of Table 6-E. (This station may include Electric Vehicle 
Charging Stations); 

ii) Trade or other similar schools; 
iii) LPG godown, Bulk storage and sale of kerosene subject to NOC of Chief Controller of 

Explosives, Government of India; 
iv) Service Industries :- The Service Industries may be permitted in independent building / 

Plot as given below :- 

 a) Following Industries may be permitted with power requirement not more than 10 H.P., 
employment not more than 9 persons and floor area not exceeding 100 sq.m. 

 (I)     FOOD PRODUCT 
i)  Manufacture of milk and dairy products such as butter, ghee, etc.; 
ii) (a) Rice huller; 

(b) Groundnut decorticators; 
(c) Grain Mill for production of flour; 
(d) Manufacture of supari and Masala grindings; 
(e) Baby oil expellers; 

iii) Manufacture of bakery products with no Floor above; 
iv) Coffee, curing roasting and grinding; 
v) Manufacture of Ice; 
vi) Sugarcane crushing & Fruit Juice; 

(II) BEVERAGES & TOBACCO 
i)  Manufacture of  bidi ( May be permitted in R-1 Zone also); 

(III) TEXTILE & TEXTILEPRODUCTS 
i) Handloom / power-loom of yarn for a maximum of 4 looms; 
ii) Embroidery & making of crape laces & fringes; 
iii)   Manufacture of all types of textile garments including wearing apparel; 
iv) Manufacture of made up textiles goods such as curtains, mosquito net, 

mattresses, bedding material pillow cases, textile bags. etc.; 
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(IV) WOOD PRODUCTS AND FURNITURE 
 Manufacture of wooden furniture and fixtures; 

(V) PAPER PRODUCTS AND PRINTING PUBLISHING 
i)   Manufacture of cartons and boxes from papers and paper board, paper pulp; 
ii)   Printing & Publishing newspaper; 
iii) Engraving etching block making etc.; 
iv) Book binding (may be permitted in R-1 Zone also); 

(VI) LEATHER PRODUCTS 
 Repair of footwear and other leather; 
(VII) RUBBER AND PLASTIC  

i) Re-treading and vulcanizing works; 
ii) Manufacture of rubber balloons, hand gloves and allied products; 

(VIII) METAL PRODUCTS 
i) Manufacture of metal building components such as grills, gates, Doors and 

window frames, water tanks, wire nets, etc.; 
ii) Tool sharpening and razor sharpening works; 

(IX) ELECTRICAL GOODS 
 Repairs of household electrical appliances such as radio set. Television set, tape 

recorders, heaters, irons, shavers, vacuum cleaners, refrigerators, air-conditioners, 
washing machines, electric cooking ranges, motor rewinding works etc.; 

(X) TRANSPORT EQUIPMENT 
i)   Manufacturing of push cart, hand cart, etc.; 
ii)  (a) Servicing and repairing of bicycle, rickshaws, motor cycle and motor 

Vehicles; 
   (b) Battery charging and repairs; 

(XI) OTHER MANUFACATURING AND REPAIR INDUSTRIES AND 
SERVICES 
i) Manufacture of jewellery and related articles; 
ii) Repair of watch, clock and jewellery; 
iii) Manufacture of Musical instruments and its repair; 
iv)  (a) Repairs of locks, stoves, umbrellas, sewing machines, gas burners, buckets 

& other sundry household equipment; 
 (b)  Optical glass grinding and repairs; 
v)    Petrol / CNG / Ethanol / All fuel filling / Electric Vehicle Charging Stations) 

subject to provisions in Regulation No.6.2.2., Sr.No.6 of Table 6-E; 
vi)   Laundries, Laundry service and cleaning, dyeing, bleaching and dry cleaning; 
vii)   Photo processing laboratories; 
viii)  Electronic Industry of assembly type (and not of manufacturing type including 

heating load); 
(1)  (XII)   Manufacture of structural stone goods, stone dressing, stone crushing and 

polishing, Manufacture of earthen & plaster states and images, toys and art 
wares and Manufacture of cement concrete building components, concrete 
jallies, septic tank, plaster of paris work lime mortar etc.; 

 (1) Inserted vide Corrigendum / Addendum No.CR.121/21, dt.02nd December, 2021 
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 b) Following service industries may be permitted without restrictions mentioned in (a) above. 
(I) FOOD PRODUCT 
 Canning & preservation of Fruits & Vegetables, Meat and Fish including production 

of Jam, Jelly, Sauce, etc.; 
(II) PAPER PRODUCTS AND PRINTING PUBLISHING 

Printing & Publishing periodicals, books journals, atlases, maps, envelope, printing picture, post-
card, embossing; 

4.5 LOW DENSITY RESIDENTIAL ZONE 
 In this zone, all uses permissible in Residential Zone shall be permitted subject to FSI restrictions 

mentioned in these regulations. (Chapter 10) 

4.6 FUTURE URBANIZABLE ZONE 
 In this zone all uses permissible in Residential Zone shall be permitted subject to fulfilment of 

following requirements. 
i) For extending offsite infrastructure like road, water supply, sewage line, electricity, to the 

land, the expenses shall be borne by the owner and shall be deposited with the Authority as 
per the expenses communicated by it. However the owner shall have liberty to construct 
such infrastructure at his own cost, as per the drawing, design and specification approved by 
the Authority. 

ii) If the land is located on Development Plan road of width more than 18.0 m., then 
construction of road of width 18.0 m. to his land, shall be the liability of the owner, else 12.0 
m. wide road with asphalting shall be necessary. 

4.7 COMMERCIAL ZONE 
 In commercial zones, buildings or premises shall be used for the uses and purposes given below :- 

i) Any use permitted in residential R - 2 zone.  
ii) Any commercial use, wholesale establishments with or without storage area,  
iii) Uses permissible in Public Semi-public Zone.  
iv) Public utility buildings. 
v) Activities permissible in Service Industries. 

4.8 INDUSTRIAL ZONE 
 Industries shall include any building or part of a building or structure, in which products or 

materials of all kinds and properties are fabricated, assembled or processed, for example assembly 
plants, laboratories, dry cleaning plants, power plants, pumping station; smoke houses, laundries, 
gas plants, refineries, dairies and saw - mills. 

 The following uses shall be permissible in Industrial Zone. 

 i) The service industries as listed in Regulation No.4.4.2(iv) without restrictions on power 
requirement, employment, floor area and other restrictions.  

ii) Any industry / industries may be permitted. Minimum buffer open space / set back (which 
may include marginal distance and road width if any) from the boundary of industrial 
Building / use to residential or habitable zone/ use, shall not be less than 23.0 m. Such buffer 
open space shall be kept in the land falling in the industrial zone. In cases where 
construction has already taken place in Industrial Zone, then such Buffer open space may be 
kept in a Residential Zone.  

        Provided that, the area under such buffer open space / setback shall not be deducted for 
computation of FSI. 
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  Provided further that, if the land under industrial zone is utilized entirely for non-polluting 
industries, IT / ITES or like purposes, then such buffer zone / open space shall not be 
necessary.  

         Provided further that, industrial godowns/ godowns shall also be permissible under this 
regulation.    

iii) Building or premises in industrial zone may be used for any industrial as well as accessory 
uses like banks, canteens, welfare centre and such other common purposes considered 
necessary for the industrial workers, quarters of watchmen, caretakers or other essential staff 
required to be maintained on the premises. Such residential / commercial / other uses may be 
permitted up to 25% of the total proposed built-up area of such industrial use. 

iv) Following uses may also be permitted  
a) Parking lots, 
b) Buildings of public utility concerns, 
c) Buildings of Banks, 
d) Residential Hotels, Restaurants, 
e) Storage Buildings,  
f) Drive-in-Theatres, cinema or theatres, subject to provisions of the Maharashtra 

Cinemas (Regulation) Act, 
g) Highway amenities as permitted in Agriculture zone with FSI at par with Industrial 

zone, 
h) Industrial training centre / institute, 
i) Information Technology Establishments. (IT / ITES), 
j) Bio-technology units, 
k) Public Charging Stations for Electric Vehicle, Petrol pumps and Service Stations / 

Fuel Filling Stations including LPG / CNG / Ethanol etc. subject to provisions in 
Regulation No.6.2.2., Sr.No.6 of Table 6-E. 

(l) Hospitals and dispensaries.  
v)     Transport Hub and Logistic Park including warehousing, cold storage, multimodal transport,  

container depot, container freight stations etc. 

4.8.1 Allowing Residential / Commercial Uses in Industrial Zone   
 In consultation with the Divisional Head of concerned division of the Town Planning Directorate 

in case of areas other than Municipal Corporations and in case of Municipal Corporations without 
such consultation, and on appropriate conditions, 
a) The existing or newly built-up area of Industrial unit in the Industrial zone (excluding the 

area of Cotton Textile Mills) may be permitted to be utilized for Residential or Commercial 
purposes; 

b) The lands in the Industrial Zone in Development Plan, Regional Plan excluding the area of 
Cotton Textile Mills, but including lands in industrial zone in Town Planning Scheme area, 
may be utilised for any of the permissible uses in the Residential and Commercial Zone 
subject to the following provisions :-  
i) Such use shall be allowed only on payment of Premium at the rate of 5%of the land value 

arrived at as per the Annual Statement of Rates (without considering the guidelines 
therein) of the respective year. For calculating land value, industrial holding in the 
development proposal shall be considered. Out of this, 50% amount shall be paid to the 
Authority and 50% amount shall be paid to the Government.  
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ii) The Residential / Commercial use in respect of industries which are not in operation 
or which are to be closed, shall not be permitted without an NOC from Labour 
Commissioner, Maharashtra State, Mumbai stating that all legal dues have been paid 
to the workers or satisfactory arrangements between management and workers have 
been made. However, in respect of any open land in the Industrial Zone where 
industry never existed, NOC from Labour Commissioner shall not be required. 

iii) Recreational open space as may be required under regulations for Residential use shall 
be provided. 

iv) The land to be provided as amenity space in the provisions mentioned hereunder shall 
be handed over to the Authority free of encumbrances. 

v) In the layout or sub-division of such land admeasuring up to 2 Ha., 10% of land shall 
be provided for public utilities and amenities, like electric sub-station, bus-station, 
sub-post office, police out–post, garden, play ground, school, dispensary and such 
other amenities / utilities as may be considered necessary. In case of land admeasuring 
more than 2 ha., such amenity space shall be 10% upto 2 ha. area and 15% for the area 
over and above 2 ha.  

vi) The land having area up to (2) 1.0 hectare in size which is allocated for industrial use 
may be permitted to be used for Residential purpose or any other permissible uses in 
Residential / Commercial Zone. The owner / developer shall provide either 10% 
amenity space in the form of open land or 5% built up space in the proposed 
construction at appropriate location, preferably on ground floor. Amenity TDR, as per 
regulation containing provisions of TDR, shall be permissible.  

vii) The land under public utility / amenity shall be handed over to the Planning Authority 
in lieu of FSI / TDR with proper access and levelling of the land. These areas will be 
in addition to the recreational space as required to be provided under these 
regulations.  

viii) At least 50% of total land provided for public amenity / utility space shall be reserved 
for unbuildable purposes such as garden, recreational ground, etc. by the Authority.   
(1) Provided that if such amenity space is less than 1000 sq.m. then it shall be reserved 
only for unbuildable purposes such as garden, recreational ground and may be allowed 
on internal road / Layout road / existing road / accessroad having width less than   
12.0 m. 

ix) The required segregating distance between Industrial Zone and the area over which 
Residential use is permitted under this regulation, shall be provided within such land 
intended to be used for residential or commercial purpose. In case of adjoining area is 
developed and obnoxious industry is existing on such part, then necessary segregation 
distance shall be provided. However, if non-obnoxious user is existing on such part, 
no such segregation distance shall be provided.  

x) Such residential or commercial development shall be allowed within the permissible 
FSI of the nearby Residential or Commercial Zone. 

xi) Provision for Amenity Spaces shall be considered to be reservations in the 
Development Plan and Transferable Development Rights against such amenity as per 
Regulation No.11.2 may be given or FSI of the same equivalent to the TDR quantum 
shall be available for utilisation on the remaining land. Moreover, the owner shall be 
entitled to develop remaining land with permissible TDR potential including the land 
under amenity space subject to maximum permissible limit of FSI (Maximum 
Building Potential) as mentioned in Regulation No.6.3. 

 (1) Inserted vide Corrigendum / Addendum No.CR.121/21, dt.02nd December, 2021  

(2) Inserted Vide Notification u/s.37(1AA)(C) & 20(4) by Govt. No.CR.236/18 (Part 4), dt.28th December, 2022 
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 xii) Residential / Commercial use may be allowed on the part area of the land holding 
subject to the condition that total area of the entire industrial land holding shall be 
considered for deciding the percentage of the land to be earmarked for public amenity 
/ utility spaces, as per these regulations.  

xiii) If Development Plan Reservations (excluding DP Road / Road widening) falls within 
or adjacent to the land of the same land owner under I to R provision, then such 
reservation may be adjusted in amenity space in the following manner : 

a) If the area under development plan reservation is less than the area required for 
public amenity space as per this regulation, then only the difference between the 
areas shall be provided for public amenity space. 

b) If the area under reservation in development plan is more than the area required for 
public amenity space as per this regulation, then the area for public amenity space 
shall be provided equal to area required under this regulation. 

     The word "adjacent" shall also include the land of the same owner separated by 
nallah, river, canal, road etc., for the purpose of this regulation. 

xiv) Provisions of Accommodation Reservation mentioned in Regulation No.11.1 shall not 
be applicable for development of amenity space provided in this regulation.  

  xv) Minimum 10% built up area (basic FSI) for area upto 1 ha. and 5% built up area 
(basic FSI) for area more than 1 ha., shall be used for offices and commercial purpose, 
in case of development undertaken under this regulation, by closing down the existing 
industry. However, this provision shall not be applicable, in case of permission being 
sought under this regulation, where such plot falls in industrial zone, without existing 
industry. 

(#) xvi) The provision of inclusive housing as mentioned in Regulation No.3.8 shall not be 
applicable. However, 20% of the land or FSI proposed to be used for residential 
purpose shall be utilised for plots below 100 sq.m.in case of plotted layout 
development or below 50 sq.mt. built-up area tenement in case of construction of 
housing scheme. 

xvii) The industrial zone on which Residential / Commercial permission is granted, it shall 
be deemed to be converted into Residential / Commercial zone to the extent of that 
area, after issuance of final occupation certificate to the project. 

xviii) If at the request of the Authority, the owner agrees to construct the amenity on the land 
on such amenity space, then he shall be entitled for construction TDR / FSI as per 
TDR Regulations. 

c)   On  the date of draft publication of these UDCPR, if the entire holding of a person at a place in 
industrial zone admeasures less than 500 sq.m., then regulation mentioned in (b) above shall 
not be applicable and such plot in industrial zone shall be deemed to be included in adjoining 
zone, if requested by the owner.  

d)   If the land for industrial unit is acquired under the provisions of relevant Land Acquisition 
Act, then prior permission of the Government is necessary before permitting residential use on 
such lands and additional items and conditions mentioned in Land and Revenue Department, 
G.R. No.Sankirna-01/2017/C.R.11/A-2,dated 11/01/2018, as amended from time to time, shall 
be applicable. 

 
 (#) Clarification issued by the Govt. vide Order NO.CR.72/23/UD-12, dt.25th August, 2023 
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4.9 Loom Industry cum Residential Zone 
 The following uses shall be permissible :- 

i) Uses permissible in R - 1, R - 2 Zone according to road width; 
ii) Power loom; 
iii) Power looms cum residential to any extent; 

User (i) above shall be as per conditions of R - 1 and R - 2 zone.  However, (ii) and (iii) shall 
be permissible with following conditions; 
a) Power loom use shall be restricted up to maximum permissible floor area of 250 sq.m. with 

maximum 20 H.P. and 20 labourers; 
b) Total FSI permissible shall be as that of residential zone; 
c) Adequate safety measures shall be taken to reduce noise and air pollution etc.by providing 

vibration absorbing platform and dust settler; 
d) Working hours for looms shall be 8 am to 8 pm. 

4.10 PUBLIC / SEMI PUBLIC ZONE 

 The following uses shall be permissible :- 

(i) Schools, Colleges, Educational Complexes, Training institutions, Hostels for students and 
essential staff quarters.  

(ii) Home for the aged, Hospitals, Sanatoria, Dispensaries, Maternity Homes, Health Centres 
and related health facilities with ancillary structures like quarters, Dharmashala, veterinary 
hospitals etc. 

(iii) Offices and essential staff quarters of the Government / Semi Government and / or their 
authorities / Local Self-Government, Courts etc., Public Housing by Government / 
Government Bodies.  

(iv) Public / semi-public sector utility and transport establishments / institutions of research, 
education and health. 

(v) Libraries, Mangal karyalayas, Gymnasia, Gymkhanas, Stadia, Community halls, Civic and 
Cultural Centres, Religious Structures, auditoria etc. 

(vi) Commercial use upto 15%shall be permissible subject to following conditions:- 

a) Shop / permit rooms for liquor / wine / beer, pan, cigarette, tobacco, lottery tickets and 
such other uses which do not serve public purpose, similarly storage of domestic gas 
cylinders, kerosene etc., which are dangerous to public health, shall not be permitted. 

b) The plots in which there is an existing development; such commercial use shall be 
restricted to a maximum of 15% of the existing and proposed development taken 
together. 

 Provided that, in case of lands owned by Zilla Parishad and Panchayat Samiti, which are 
earmarked as public and semi-public zone, the limit of such commercial use shall be up 
to 33%. 

(vii) Vehicle Fuel Filling Station including LPG / CNG / Public Charging Stations for Electric 
Vehicles as per Regulation No.6.2.2, Sr.No.6 of Table 6E. 

(viii) Nursery, crèches, Spastic rehabilitation centres, orphanages, hostel for Autistic persons and 
Mentally Retarded persons. 

(ix) Fire stations. 

(x) Traffic and Transport related facilities. 

134139



UDCPR-2020 

70 
 

4.11 AGRICULTURAL ZONE 

 i) All agricultural uses including stables of domestic animals, piggeries, poultry farms 
accessory building, tents etc.; 

ii) Golf Course and Links, Race tracks, and shooting ranges with necessary safety measures, 
Trekking Routes / nature trails / nature walks, etc.; 

iii)  Garden, forestry, nursery, public parks, private parks; play fields, summer camps for 
recreation of all types; 

iv) Public / semi-public sector utility establishments such as electric sub-stations, receiving 
stations, switch yards, over-head line corridors, radio and television stations, receiving 
stations, main stations for public gas distribution, sewage treatment and disposal works, 
water works along with residential quarters for essential staff required for such works; 

v) L.P.G. Godown, subject to following conditions :- 

a)  Minimum plot size and area of the plot shall be as decided by concerned Licensing 
Authority. 

b) The maximum permissible FSI shall be 20% on this plot. 

c) Only ground floor structure shall be permissible. 

d) It is necessary to obtain No Objection Certificate from Controller of Explosives and 
competent fire authority. 

vi) Vehicle Fuel filling Station including LPG / CNG / Ethanol / Public Charging Stations for 
Electric Vehicles, subject to following conditions :- 

a)  Plot shall be located on any road with a minimum width of 12.0 m. or more. 

b)  FSI for such facilities in this zone shall be up to 20% on gross area, underground 
structures along with kiosks shall not be counted towards FSI. 

c)  NOC from Chief Controller of Explosives shall be necessary. 

d) In case the plot is located on any Classified road, the distance from the junction of roads 
as may be specified by Indian Road Congress / Ministry of Road, Transport and 
Highway, shall be followed. (IRC guideline 2009 and MORTH Letter No.RW/NH-
33023/19/99-DO III, Dated 25.09.2003 as amended from time to time) 

e)  In a plot of Fuel Station, other building or composite building for sales office, snack bars, 
restaurant, public conveniences or like activities , may be permitted 

vii) Pottery manufacture. 

viii) Storage and drying of fertilizer. 
(#) ix) Farm houses shall be permitted subject to following conditions :- 

a)  Minimum plot area for above use shall be 0.4 Ha. However, one farm house per land 
holding shall be permitted, irrespective of size of the land holding.  

       (1) b) The FSI shall not exceed 0.04 subject to a maximum built up area of 400 sq.m. in any 
case. Only ground + 1 floor structure with height not exceeding 9.0 m. shall be 
permissible.  

x) Swimming pools / sports and games, canteen, tennis courts, etc. 

 
 (1) Substituted vide Corrigendum / Addendum No.CR.121/21, dt.02nd December, 2021 

(#) Clarification issued vide Order No.CR.236/18, dt.23rd December, 2021 
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 xi) Amusement park.  
a) Amusement park with minimum plot area of 1.0 ha. with recreational and amusement 

devices like a giant wheel, roller coaster, merry-go-round or similar rides both indoor and 
outdoor, oceanic-park, swimming pool, magic mountain and lake, ethnic village, shops 
for souvenirs / citations, toys, goods, as principal uses and ancillary activities such as 
administrative offices, exhibition hall or auditorium, open air theatre, essential staff 
quarters, store buildings, fast food shops, museum, small shops, ancillary structures to 
swimming pool, ancillary constructions along with staff quarters and residential hotels. 
Maximum permissible FSI shall be 0.70 on gross plot  area, out of which 0.20 shall be 
without payment of premium and remaining with payment of premium at the rate of 20% 
of the rate mentioned in the annul statement of rates of very said land without 
considering the guidelines therein.  

b) The required infrastructure, like proper and adequate access to the park, water supply, 
sanitation, conservancy services, sewage disposal and adequate off-street parking will 
have to be provided and maintained by the promoters of the project at their cost.  

c) The promoters of the project shall provide adequate facilities for collection and disposal 
of garbage at their cost, and will keep, at all times, the entire environment clean, neat and 
hygienic. 

d) Area of Rides, whether covered or uncovered, shall not be computed towards FSI.  
e) At least 250 trees (of indigenous species) per Hector shall be planted and grown within 

the area of the park.  
f) Sufficient parking facilities and ancillary facilities for cars, buses, transport vehicles etc. 

shall be provided on site. 
xii) IT / ITES parks / units with 0.20 FSI, subject to Regulation No.7.8. 
xiii) Any building / use by the Government / Semi-Government or Government Controlled 

bodies with basic FSI andvillage resettlement or resettlement of project affected person with 
full permissible FSI as that of residential zone. 

xiv) Biotechnology unit / B.T. Park subject to Regulation No.7.9. 
xv) Development of buildings of educational, research and medical institutions, community 

development, human resources development, rural upliftment, yogashram, mediation 
centres, vipashyana centres, spiritual Centres, goshalas, panjarpol, old Age homes and 
Rehabilitation Centres along with allied activities, Planetarium / Astronomical / 
Astrophysical facilities / projects with FSI of 1.00 on gross plot area, out of which 0.20 shall 
be without payment of premium and remaining with payment of premium at the rate of 20% 
of the rate mentioned in the annul statement of rates of very said land without considering 
the guidelines therein subject to following conditions :- 

 Conditions :- 
a)   The trees at the rate of 250 trees per hectare shall be planted on the plot.  
b)  The provisions of higher FSI mentioned in Chapter - 7 of these Regulations shall apply to 

the above buildings listed in the said chapter.  However, higher FSI in such case shall not 
exceed 100% of the above.  

c) In case of educational use, 15% area may be used for commercial purpose subject to 
provisions of Regulation No.4.10(vi). 

 xvi) Integrated highway / Wayside amenities such as motels, way-side restaurants, fuel pumps, 
service stations, restroom and canteen for employees working on site and truck drivers, 
service godowns, factory outlets, highway malls, hypermarket along with public 
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conveniences like toilets, trauma centre, medicine shop, bank ATMs and like activities with 
FSI of 0.2 on gross area without payment of premium and further FSI upto 0.3 with 
premium at the rate of 20% land rate in Annual Statement of Rates of the said land without 
considering the guidelines therein, shall be allowed subject to following conditions :- 
Integrated Highway / Wayside Amenities may be permitted to be developed on plots of land 
having a minimum area of 10,000 Sq.m. abutting to National Highways / State Highways or 
on any road not less than 18.0 m. width. 
Provided that, No subdivision of land shall be allowed and location of fuel pump, if 
provided, shall be separately earmarked. 

     (1)  Notwithstanding anything contained in this regulation, an individual use as mentioned in this 
regulation may be permissible, on road having minimum width of 12.0 m. The minimum 
plot size for this regulation shall be entire holding mention in the single 7/12 extract or 
minimum of 4000 Sq.m. In any case Sub-division / layout shall not be permitted. 

xvii) Ancillary Service Industries 
 Ancillary service industries for agro related products like flowers, fruits, vegetables, poultry 

products, marine products, related collection centres, auction halls, godowns, grading 
services and packing units, knowledge parks, cold storages, utility services (like banking, 
insurance, post office services) etc. on the land owned by individuals / organizations with 
FSI of 0.20 without payment of premium. Further FSI up to 1.00 may be granted with 
payment of premium at the rate of 20% of land rate in Annual Statement of Rates of the said 
land without considering the guidelines therein. 

xviii) Any industry / industries with FSI of 0.20 without payment of premium and further FSI up 
to 1.00 with payment of premium at the rate of 20% of land rate in Annual Statement of 
Rates of the said land without considering the guidelines therein. Minimum buffer open 
space / set back (which may include marginal distance and road width if any) from the 
boundary of industrial Building / use to residential or habitable zone / use, shall not be less 
than 23.0 m. Such buffer open space shall be kept in the same land. 

 Provided that, the area under such buffer open space / setback shall not be deducted for 
computation of FSI. 

 Provided further that, if the land under industrial zone is utilized entirely for non-polluting 
industries, IT / ITES or like purposes, then such buffer zone / open space shall not be 
necessary.  
Provided further that, Industrial layout / sub-division of land shall also be permissible 
subject to regulations of Industrial Zone.  In such case, the plot shall be entitled for 0.20 FSI 
and further FSI as mentioned above, shall be subject to payment of premium. The condition 
to this effect shall be stamped on the layout / sub-division plan and also mentioned in the 
approval letter.  

         Provided further that, industrial godowns / godowns shall also be permissible under this 
regulation. 

xix) Solid waste management, land fill sites, bio-gas plants, power generation from waste.  
xx) Power generation from non-conventional sources of energy. Area covered under solar panels 

shall not be counted in FSI. 
xxi)   Brick, tile manufacture.  
xxii) Fish Farming. 
xxiii) Religious buildings subject to conditions as may be prescribed by Authority.  
 

 (1) Inserted vide Corrigendum / Addendum No. CR 121/21, dt. 02nd  December, 2021. 
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 xxiv) Slaughter house or facilities for processing and disposal of dead animals with the special 
permission of Authority.  

xxv) Cemeteries and crematoria and structures incidental thereto.  
xxvi) Scrap Market with FSI of 0.20 without payment premium and further FSI upto 1.00 with the 

payment of premium at the rate of 20% of land rate in Annual Statement of Rates of the said 
land without considering the guidelines therein. 

xxvii) Mangal karyalayas / lawns.  
a)  Minimum area for mangal karyalaya shall be 0.4 ha. with FSI of 0.20. It may be 

permitted along with essential guest rooms not exceeding 30% of the area of mangal 
karyalaya. Area for parking shall be 40% of gross area which shall be properly earmarked 
and bounded by bifurcating wall. Further FSI up to 1.00 with payment of premium at the 
rate of 20% of land rate in Annual Statement of Rates of the said land without 
considering the guidelines therein. 

b)  Lawns for ceremony shall be 0.8 ha. with FSI of 0.10. Area for parking shall be 40% of 
gross area.  

c)  The plot for mangal karyalaya or lawn shall abut on road width of minimum 9.0 m. in 
case of Nagar Panchayat, Municipal Council and Regional Plan area and 12.0 m. in case 
of other areas.  

xxviii) Bus Terminus. 
xxix) Construction of any communication route, road, railway, airstrips, ropeways, ports, 

electric lines, etc. 
xxx)   Town planning scheme under the provisions contained in chapter - V of Maharashtra 

Regional & Town Planning Act, 1966 shall be allowed for minimum 20 hectare area, 
with proper road network subject to condition that entire cost of scheme shall be borne by 
the owners. After sanction of preliminary scheme under section 86 of the Act, all uses as 
that of residential zone, shall be permitted. FSI and other regulations shall be applicable 
as per residential zone. Or  

 If the owners come together for development on aforesaid concept of town planning 
scheme instead of undertaking town planning scheme under the Act, the Authority may 
allow and approve such development subject to availability of existing approach road of 
minimum 12.0 m. width and earmarking 40% of the land for roads, parks, playgrounds, 
gardens, social infrastructure and sale by the Authority, which shall be handed over to the 
Authority subject to following -  
a)  Minimum 10% land shall be earmarked for play grounds and parks, for which no FSI 

/ compensation shall be allowed.  
b)  Minimum 15% land shall be earmarked for social infrastructure and that for sale by 

the authority and shall be handed over to the authority for which compensation in the 
form of FSI shall be allowed in-situ. 

c)  Road area only to the extent of 15% shall be calculated in this component for which 
compensation in the form of FSI shall be allowed in-situ. The road area over and 
above 15% shall be calculated in the owner's / developer's share.  

d)  The regulation No.3.4 and 3.5 shall not be applicable in this case.   
Development permission for uses permissible in residential zone shall be granted 
phase wise after completion of physical infrastructure works including off-site 
infrastructure and handing over of land to the Authority. The land under such 
proposals shall be entitled for basic FSI / Premium FSI / TDR / In-situ FSI as that in 
Residential Zone. 
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xxxi) Manufacturing of Fireworks / Explosives and Storage of Magazine / Explosives beyond 
2.0 km. of Gaothan Settlement / Gaothan Boundary subject to No Objection Certificate 
from the Chief Controller of Explosives. 

xxxii) Development of Cinema and TV film production, shooting, editing and recording studios 
with its ancillary and supporting users, including construction of staff quarters, rest 
rooms, canteens etc. subject to the following conditions :- 
a) The minimum plot area (necessarily under one ownership) shall not be less than 2.0 ha. 
b) The permissible FSI shall be 0.2 on gross plot area without payment of premium and 

up to 1.00 with payment of premium at the rate of 20% of land rate in Annual 
Statement of Rates of the said land without considering the guidelines therein. 

xxxiii) Tourist homes, Resorts, Hotels, Motels, Health and Wellness spa, Golf courses, Art and 
Craft villages, Exhibition cum Convention Centre, Camping-Caravanning and tent 
facilities, Adventure Tourism Project, Eco Tourism Project, Agricultural Tourism 
Project, Medical Tourism Project, Boutique wineries, Guest houses and Bed and 
Breakfast scheme approved by MTDC / DoT etc., with Rooms / Suites, support areas for 
reception, kitchen, utility services etc., along with ancillary structures like covered 
parking, watchman's quarter, guard cabin, landscape elements, and if required, one 
observation tower per tourist resort upto the height of 15.0 m. with platform area up to 10 
sq.m. in permanent / semi-permanent structural components. The permissible FSI shall be 
0.2 on gross plot area without payment of premium and up to 1.00 with payment of 
premium at the rate of 20% of land rate in Annual Statement of Rates of the said land 
without considering the guidelines therein. 

xxxiv) Tourist Resort Complexes may be permitted with following conditions :- 
A) General conditions - The minimum area of such site shall not be less than 1.00 Ha. and 

0.4 Ha. in case of local resident.   
B) Condition for Development - 
a) Maximum permissible FSI in this zone shall be 0.25 of gross plot area without payment 

of premium and remaining up to 1.00 with payment of premium at the rate of 20% of 
land rate in Annual Statement of Rates of the said land without considering the guidelines 
therein. 

b) The uses like resort, Holiday camp, recreational activities, amusement park, may be 
permitted in this zone. 

c) If the site is located adjacent to forts, archaeological and historical monuments, the 
development shall be governed by the rules prescribed by the archaeological department. 

d) If the site is located near natural lakes, then, development shall be governed by the 
following :- 

 Distance from High Flood Line 
(HFL) / Full Storage Level (FSL) 

Development to be allowed 

Up to 100 m. Not permissible. 

above 100 m. to 300 m.  Ground floor structure with maximum height of 5.0 m. 

above 300 m. to 500 m. G + 1 storey structure with maximum height of 9.0 m. 

above 500 m. Within permissible FSI and subject to other regulations.  

f)    No subdivision of land shall be allowed. 
g) The land should have approach of minimum 9.0 m. wide road. 
h) The land having slope steeper than 1:5, shall not be eligible for development. 
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C) Infrastructural Facilities - All the infrastructural facilities required in site as specified by 
the Authority, shall be provided by the owner / developer at his own cost on the site. Proper 
arrangement for treatment and disposal of sewage and solid waste shall be made. No 
untreated effluent shall be allowed to pass into any watercourse. 

xxxv) In the areas of Local Bodies and the area of SPA where Development Plan or planning 
proposal is sanctioned, "Pradhan Mantri Awas Yojana" shall be permitted subject to the 
provisions of Regulation No.14.4.1. 

xxxvi) Individual house of size upto 150 sq.m. for entire holding mentioned in the single 7/12 
extract, as on date of coming in to force of these regulations. 

xxxvii) Mining and quarrying subject to provisions of Regulation No.15.1 
xxxviii) In the area of Regional Plans (excluding the area of Local Bodies and SPA where 

Development Plan or planning proposal is sanctioned) "Pradhan Mantri Awas Yojana" 
shall be permitted subject to the provisions of Regulation No.14.4.2. 

 xxxix)  Development of Tourism and Hospitality Services under Community Nature Conservancy 
around wild life sanctuaries and national parks shall be permitted as per Regulation 
No.14.9. 

xxxx) Integrated Township Projects as per Regulation No.14.1.1. 
xxxxi) Buildings for Three star and above category hotels along National / State Highways, MDR 

and on other roads not less than 18.0 m. in width, may be permitted with FSI 0.2 on gross 
area without payment of premium and remaining up to 1.00 with payment of premium at 
the rate of 20% of land rate in Annual Statement of Rates of the said land without 
considering the guidelines therein. 

xxxxii) Bulk storage and sale of Kerosene subject to NOC of Chief Controller of Explosive, 
Government of India.  

(1) xxxxiii) Development of housing for EWS / LIG as per Regulation No.7.7. 
(1) xxxxiv) Development permissible adjacent to Gaothan as specified in Regulation No.5.1.1. 
Notes :-   
1)   The permissible FSI for uses mentioned above shall be 0.20, if not specified.  
2) Height of building shall be permissible as per regulation No.6.10 subject to FSI permissibility 

under this regulation.  
3)   For the uses permissible in Agricultural Zone minimum road width shall be 6.0 m. for non-

special building, unless otherwise specified, and for special building shall be as per 
Regulation No.3.3.9. 

4) The premium for FSI (allowed with payment of premium) shall be levied for FSI actually 
proposed in the permission. 

5) The payment to be recovered in above cases shall be apportioned 50% - 50% between the 
Authority and the State Government, unless otherwise exempted by the Government by 
separate order.   

6) The payment to be recovered in above cases may be exempted by the Government by 
separate order in case of deserving charitable institutions. 

7) No such premium shall be leviable in case of Government / Semi Government or 
Government controlled bodies.  

8)    Trees at the rate of 100 / hector shall be planted on the land, unless otherwise specified. 

4.12 GREEN BELT ZONE / RIVER PROTECTION BELT 
4.12.1 Following uses shall be permissible - 

i) Agriculture, 
 (1) Inserted vide Corrigendum / Addendum No. CR 121/21, dt. 02nd  December, 2021. 
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  (#) ii) Tree Plantation, Gardens, Public park, Landscaping, Recreational Open Space, Forestry and 
Nursery etc. 

iii) River front development by Authority or any institution authorised on behalf of Authority. 
iv) Development of pedestrian pathways, Jogging tracks, Cycle tracks, Boat clubs etc. 
v) Swimming pools, club houses, recreational facilities after leaving 15.0 m. belt along river 

bank and 9.0 m. from Nallahs, subject to other provisions in these regulations.  
vi) Public toilets as per requirement. 
vii) Recreational open space of any layout / sub-division / development proposals, if submitted 

along with the developable land adjoining such green belt, after leaving marginal distances 
of minimum 15.0 m. and 9.0 m. from rivers and Nallahs, respectively, or subject to              
(1) restrictions mentioned in Regulation No.3.1.3.   
a) The uses and their extent shall be permissible in such Recreational open space, as 

prescribed in this regulation. 
b) If the land under green belt zone, excepting open space therein, if any, is required by 

Authority for the public purposes mentioned above, the owner shall hand over the 
possession of such land for the development and maintenance of public purposes. 
Thereafter, such land shall remain open and accessible to general public for recreational 
activities.  

c) The side / rear marginal distances for a proposed building in a land adjoining a river / 
nallah shall be the maximum of :- 
(i) Side / rear marginal distance, to be measured from river / nallah, as required according 

to height of building or  
(ii)  4.5 m. from the dividing line between green belt zone and the other developable 

zone; or 
(iii) Mandatory distance of 15.0 m. or 9.0 m to be observed from a river or nallah 

respectively. 

4.13 TRAFFIC AND TRANSPORTATION ZONE 
 i)   All uses / activities related to surface, water and air traffic and transportation including 

Parking, ancillary uses shall be permissible. 
ii)  Separable lands of Railways shall be allowed to be developed for uses permissible in 

Commercial Zone. 

4.14 REGIONAL PARK ZONE 
 The following uses shall be permissible :- 

i) All uses permissible in Green Belt Zone, Hill Top Hill Slope Zone and Afforestation Zone.  
ii) Uses at Regulation No.4.11 (iv, v, vi, viii, ix, x, xiii, xix, xx, xxii, xxv, xxviii, xxix, xxxvi, 

xxxix, xxxxii) permissible in Agriculture Zone. 
iii)  Uses at Regulation No.4.11 (xv, xxxiii, xxxiv) permissible in Agriculture Zone with 

maximum FSI of 0.20 without premium and additional 0.30 i.e. upto 0.50 with payment of 
premium @ 20% of land rate in ASR. 

iv)   Gaothan expansion as specified in Regulation No.5.1.1 subject to 200 m. from the gaothan 
limit.  

 (1) Substituted vide Corrigendum / Addendum No. CR 121/21, dt. 02nd  December, 2021 
(#) Clarification issued by the Govt. vide letter No.CR.122/23/UD-12, dt.26th October, 2023 
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4.15 TOURISM DEVELOPMENT ZONE 
 The following uses shall be permissible :- 

i) All uses permissible in Agricultural Zone (except uses at Sr.No.xviii and xxxi of Regulation 
No.4.11).  

ii)     Gaothan expansion as specified in Regulation No.5.1.1. 

4.16 AFFORESTATION ZONE 
 The following uses shall be permissible :- 

 i) All uses permissible in Hill Top and Hill Slope Zone.  
ii) Forest houses, (1) (--) meant for forest tourist / servants / technicians / owner and for storing 

of fertilizes etc., may be permitted subject to the following :- 
 It shall have built-up area not exceeding 150 sq.m., provided that, forest plot area is not less 

than 0.4 hectare. Structures to be erected for these purposes should be of ground + 1 floor 
only and should not have height more than 7.0 m. and should be of such material as would 
blend with the surroundings. The owner shall plant trees at the rate of 250 trees per hectare 
and shall maintain it properly. 

 Provided that, layout of the forest houses (1) (--) may be permitted for areas more than 0.4 
hectare.  

iii) Uses mentioned in Regulation No.4.11 (iv, v, vi, xiii, xxviii, xxix) permissible in Agriculture 
Zone. 

iv)   Uses mentioned in Regulation No.4.11 (2) (xv,xvi, xxxiii, xxxiv) permissible in Agriculture 
Zone with FSI of (1) 0.2, 0.2, 0.1, 0.15 respectively. 

v)   (2) Development permissible adjacent to Gaothan as specified in Regulation No.5.1.1 subject    
to maximum 200 m. periphery from gaothan limit. 

(2) vi) The above uses shall not be permitted on hill slope steeper than 1:5 and such area shall not 
beconsidered for FSI. 

4.17 HILL TOP - HILL SLOPE ZONE / HILLY AREA 
 Kept in abeyance.  

4.18 GREEN ZONE - 2 
 The following users shall be permissible in this zone.  

i) All uses permissible in Hill Top - Hill Slope Zone.  
ii) Gaothan expansion as specified in Regulation 5.1.1. 
iii) Primary and Nursery Schools including student hostels.  
iv) Uses at Regulation No.4.11 (vi, ix, xiii, xx, xxii, xxv, xxviii) with maximum FSI of 0.20. 

4.19 FOREST ZONE 
 The developments as may be required by the Ministry of Forest or its Authorities shall only be 

permissible on the lands owned and possessed by the Ministry / Department of Forest or its 
Authorities. 

4.20 DEFENCE ZONE 
 i)   The developments as may be required by the Ministry of Defence or its Authorities shall 

only be permissible on the lands owned and possessed by the Ministry of Defence or its 
Authorities. 

 

 (1) Word „Farm house” is deleted vide Corrigendum / Addendum No. CR 121/21, dt. 02nd  December, 2021. 
(2) Inserted vide Corrigendum / Addendum under Regulation No. 1.10 CR 121/21, dt. 02nd  December, 2021. 
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 ii) Restrictive Zone – 
 No development in contravention with the notification shall be permissible in the area 

affected by the notification under Works of Defence Act - 1903, whether earmarked as such 
on Development Plan / Regional Plan or not or development shall be permissible with the 
No Objection Certificate from the concerned Defence Authority. 

 Provided that, it shall be permissible to treat the area under such restrictive zone as marginal 
distance at the time of construction of any building proposed on contiguous unaffected area.  

 Provided further that, it shall be permissible to utilise the FSI and also the receiving potential 
of the land under this zone, on the remaining contiguous unaffected land of the same land 
owner. 

4.21 MINES AND QUARRY ZONE 
 In this zone quarry, mining, stone crushing or similar operations shall be permissible subject to 

provisions of Regulation No.15.1. In addition to this following uses shall be permissible.  
Stone quarrying, soil excavation, stone crushing or other similar activities, mining activity, bricks 
kilns, caretaker's quarters or residential quarters for essential staff upto maximum built-up area 20 
sq.m. ancillary buildings like site offices, cafeteria with maximum built-up area upto 250 sq.m. 
The existing uses within these zones such as bricks kilns, fly ash bricks, cremation ground, etc., 
shall be continued for the respective purposes. The mining and quarry operation shall not be 
permitted within the restrictive area as per their prevailing regulations. The development after the 
closing of existing mining areas / quarries shall be as per the closing polices of the respective 
department. However, the private lands which are included in Mines and Quarry Zone shall deem 
to be included in the adjacent zone and Authority shall grant development permission accordingly.  

4.22 PUBLIC UTILITY ZONE 
 The following users shall be permissible in this zone.  

Water treatment plant, water reservoirs, pumping station, water storage tank, sewage / influent 
treatment plant, waste water recycling plant, electric substation, cemeteries, burial ground and 
cremation grounds, slaughter house, solid waste landfill / management site, fire station, post, 
telegram and communication office, telephone exchange, cattle pond, dairy farm, public urinals 
including all public utilities.  

4.23 WOODLAND CORRIDOR 
 Following uses shall be permissible in this zone.   

i)     Garden, Nurseries, Horticulture and Arboriculture.  

4.24 SPECIAL ECONOMIC ZONE 
 Following uses shall be permissible in this zone.   

i)   Residential, Educational, Institutional, Assembly, Business, Mercantile, Industrial, Storage, 
information Technology, Recreational. 

ii)  Any other land use as may be made permissible by the Government of India within SEZ.  

4.25 AIRPORT AND ALLIED ACTIVITIES / SERVICE ZONE 
 The following uses shall be permissible in this zone. 

i)     Airport and allied activities and services incidental thereto.  

4.26 ADDITIONAL USES 
 The lists of uses mentioned under various land use zones herein above may be amended by the 

Authority from time to time with the consent of Director of Town Planning, Maharashtra State, 
Pune. 
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4.27 USES PERMISSIBLE IN DEVELOPMENT PLAN RESERVATIONS 
 1) The uses permissible in a reserved site shall conform to the use for which it is reserved 

unless specified otherwise. The required parking, public toilets and separate place for 
garbage bins shall also be permissible in the reserved site itself.  

2) Where the Authority or the Appropriate Authority proposes to use land / building / premises 
reserved for one specific public purpose / purposes, partly for different public purpose / 
purposes, it may do so, provided that such partial use shall not exceed 40% of the reserved 
area and such combination shall not be of incompatible uses. However, public necessities 
like Police Stations / Chowkys, water supply establishments, Arogya Kothies (i.e.Waste 
Segregation Centre at Ward Level with allied uses), etc. and other public utility services can 
be established in the said area. This provision shall not be applicable for the purposes 
mentioned below in (1) 4.27(5) (a), (b) and (c). 

3) Any site reserved for specific purpose in the development plan may be allowed to be 
developed for any other public purpose with the permission of the Government. In doing so, 
buildable reservation may be allowed to be developed for buildable or open / recreational 
uses and open / recreational reservation may be allowed to be developed for open / 
recreational uses only.  

4) Planning Authority, with the prior approval from Government, may acquire and develop any 
of the reservations proposed in the Development Plan, partly or fully, for multi-storeyed 
public parking, irrespective of its designation, if amenity of parking is direly needed in the 
area. However, Authority should be satisfied that there is pressing need for parking in that 
area and priority for parking is more important than purpose for which the reservation is 
made. In case of purposes mentioned at Regulation No. (1) 4.27 (5)(a)(b)(c), parking may be 
allowed to be developed in basement/s subject to development of main purpose on the 
ground level with layer of soil of 1.0 m. depth  and arrangement of soil water recharge.  

5) Combination of uses as mentioned below may be permissible with the permission of the 
Authority even if the reservation is for a specific purpose.  
a) Play ground – In play ground reservation, minimum 90% area shall be kept open for 

open play activities. In remaining 10% of area, covered swimming pool & allied 
construction, gymnasium, covered badminton court, pavilion, (with or without shops, 
offices beneath), watchman‘s quarter, small restaurant or food stalls to the extent of 20 
sq.m. (for every 4000 sq.m. reservation area) may be permitted. The maximum FSI 
permissible shall be 0.15. 

 b) Stadium / Sports Complex - In addition to the uses permissible in play ground 
mentioned above, shops / offices below the spectators‘ tiered gallery may be permitted. 
Permissible FSI shall be as mentioned in Regulation No.6.2.2, Table 6-E, Sr.No.8. 

c) Garden / Park - In addition to the main use of garden, open swimming pool & allied 
construction, aquarium, water tank, booking counter, toilets, rain water harvesting 
system, gardener / watchman‘s quarter, small restaurant or food stalls to the extent of 20 
sq.m. (for every 4000 sq.m. reservation area) may be permitted. Total FSI used for such 
constructions shall not exceed 0.10 of the garden area. If required, the sites of park or 
garden may be developed for playground; however, such change shall not exceed more 
than 10% of the like reservations in the said sector of Development plan. 

 d) Civic Centre / Community and Cultural Centre - Community Hall, welfare centre, 
gymnasium, badminton hall, art gallery, museum, club house, public conveniences, 
cafeteria, gardens, exhibition centre, and like combination of uses. (1) Convenience Shops 
may be permitted within 15% of basic FSI.  

 (1) Substituted / Inserted vide Corrigendum / Addendum No. CR 121/21, dt. 02nd  December, 2021. 
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e) Vegetable Market - Open or covered ottas for sale of vegetables and / or mutton and 
fish, along with petty convenience shops and fruit stalls may be permitted.  

f) Shopping Centre / Market - Shopping, vegetable market, hawkers place etc. and 
departmental stores, offices, banks / community hall on upper floors. 

g) Auditorium / Drama Theatre - In addition to Auditorium, Drama theatre / Natyagriha, 
Art Gallery, Exhibition Hall, Library, small restaurant to the extent of 20 sq.m. (forevery 
4000 sq.m. reservation area) and allied uses such as guest rooms for the artists may be 
permitted. 

h) Primary School / High School - Respective uses with their lower / ancillary uses along 
with canteen and ancillary uses including staff quarters, hostels. Fifteen percent of the 
built-up area may be permitted for commercial use, on basic FSI related to the 
educational purpose, on ground floor with a separate entry and exit.  

i) Hospital / Maternity Home, etc. - Respective uses with their lower / ancillary uses and 
any sort of medical facilities along with ancillary construction such as staff quarters, 
chemist shop, restaurant, ATM, PCO, cyber café of not more than 20 sq.m., etc. and 
sleeping accommodation for guests in case of bigger hospitals of built up area not less 
than 2000 sq.m. may be permitted. 

j) Slum Improvement Zone - It shall be developed for slum rehabilitation as per 
regulations of Slum Rehabilitation Authority. 

k) Truck Terminus - In addition to minimum 60% area for parking of trucks, ancillary 
office, restaurant, hotel, motel, lodging facility for drivers, Vehicle fuel Filling station 
including LPG / CNG / Ethanol /Charging Stations for Electric Vehicles, auto repair 
centre, auto service centre, shops for auto spare parts, shops for daily needs, ATM, PCO, 
Primary Health Centre / First Aid Centre and provision for loading-unloading may be 
permitted. Moreover, these reservations may also be developed for bus stand, bus - MRT 
interchange with mall. 

l) Bus Stand for Local and Regional Services / Metro station / Transport Hub - In 
addition to respective purpose, bus-metro reservation may have interchange along with 
other ancillary uses. Where there is / are any existing building/s accommodating owners / 
occupants in such reservation, they may be accommodated by the Planning Authority on 
upper floors of any proposed building/s on the reservation, subject to their willingness.  

m) Fire Brigade Station - Fire brigade station along with allied activities. 

 n) Sewage Treatment Plant (STP), Solid Waste Facility, Water Works - respective use 
with allied activities and interchangebility among one another.  

o) Parking / Parking Lot - Parking along with ancillary uses such as public convenience, 
drivers room, motor garage etc. on not more than 10% area. 

 Provided further that, the Planning Authority may accommodate, on the willingness of 
the owners / occupants residing in the existing building/s on reserved area, on the same 
land, on any floor of the proposed parking building. 

 p) Public Amenity - Any amenity, along with ancillary use. 

q) Municipal Purpose - Any public purpose related with functioning of Municipal 
Authority as may be decided by the Authority. 

r) Cremation Ground / Burial Ground - Respective use with allied activities and 
interchangebility among one another.  

s) Weekly Market - Weekly vegetable market with open ottas, cattle market and ancillary 
petty convenience shops. 
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t) Multipurpose Ground - Users permissible in sites reserved for Multi-purpose ground :  

i) Playground   

ii) Exhibition ground  

iii) Festival fairs, ceremonies, religious functions etc.  

iv) Circus 

v) Social gathering, public speeches  

vi) Cultural activities like Kalagram etc.   

vii) Music Concerts etc.  

viii) Institutional programs  

ix) Touring Talkies 

x) Govt. or semi-government organisation functions. 

xi) Parking.  

 In addition to above the Authority may add or alter the above list from time to time. No 
permanent construction or permanent use, except as a playground, shall be permissible 
in this reservation.  

u) Exhibition Ground / Open Exhibition Ground / Exhibition Centre - All activities 
related to various exhibitions and ancillary structures like office, restaurant etc. of built-
up area not exceeding 10% of the total area.  

v)     Bio Diversity Park - Uses permissible  

i) Agricultural, including horticultural uses.  
ii) Forestry and Nursery. 
iii) Park. 
iv) Historical museum only on the lands owned by the Govt. / Authority subject to 

maximum floor space area not exceeding 4% of the total plot with ground floor 
structure without stilts.  

v) Bio-Diversity information Centre and Research center subject to maximum floor 
space area not exceeding 4% of the total plot with ground floor structure without 
stilts. 

vi) Public Streets having width not exceeding 9.0 m. alignment and the cross section 
of the street shall be finalised by the Authority without cutting the hill area.   

w)    Composite development of Bus Terminal / Bus Depot / Truck Terminal for cities 
having population of  5 lacs and above – 

 In case of cities having population 5 lacs and above, the composite development of the  
reserved lands for Bus Terminal / Bus Depot / Truck Terminal, may be allowed subject 
to the following :- 

i) 40% land shall be kept open for basic use with proper maneuvering buses / vehicle 
and remaining upto 60% land may be allow to be developed for affordable 
housing. 

ii)   Such plot shall be owned by planning authority or development authority. 
iii) Such composite use shall be segregated by separate entry / exit. 

x)    Other reservations - Other reservations may be developed for the respective purposes 
along with compatible, ancillary uses.  
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Note :- The permissible FSI and the maximum permissible loading limit including TDR and FSI 
with payment of premium for above uses in reservation, shall be as permissible for 
residential zone, if not specified otherwise. 

 -*-*-*-*-*- 
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 CHAPTER - 15 
REGULATIONS FOR SPECIAL ACTIVITIES / PLANS 

  
15.1 QUARRYING OPERATIONS 

 With the approval of the, Authority Mining or Quarrying operations may be permitted in 
Agriculture Zone on following conditions : 
1) The quarrying and mining operations shall be permitted outside CRZ and notified eco-sensitive 

zone and heritage precinct but only at specific locations decided by the competent authority. 
The development permission shall be granted subject to production of order to carry out these 
activities from the revenue authority concerned under the Minor Minerals Act and NOC of the 
MPCB. 

2) The application for Development Permission of quarrying shall include : 
a) Original 7/12 extract along with a location plan at 1:5000 scale of the quarry site and an area 

upto 500 meters around the quarry site showing important natural and manmade features and 
contours; 

b) A site plan at 1:500 scale showing site boundaries, contours, all existing natural and man-made 
features such as hills, water courses, trees and other important landscape features, access roads, 
building  and other structures; 

c) Proposed excavation plan and cross sections at 1:500 or larger scale showing proposed 
phasing; terracing; stepping; benching slopes; locations of process equipment; diversion of 
water courses; impounding lake; storage areas for top soil, waste material, quarried material; 
workers housing; landscaping including screen planting, mounding and measures against visual 
intrusion etc.; 

d) A restoration plan including landscaping proposals, phasing and proposal for reuse of the area 
after quarrying; 

e) A report supplementing the excavation and restoration plans, costs and implementation 
programme; 

f) Scrutiny fee shall be paid by the owner; 
g) Development Charge for the land under quarrying shall be paid by the owner, as per the 

provisions of section 124-B of the M.R. & T.P. Act, 1966, at 0.50% of the rates of developed 
land mentioned in the A.S.R. of the Registration Dept. of the year in which permission is 
granted. 

3) No quarrying shall commence until the excavation plan is also approved by the Director of 
Geology and Mining, Government of Maharashtra. 

4) The Restoration Plan approved by the Planning Authority shall be carried out in consultation 
with concerned Conservator of Forest or District Forests Officer, and the Revenue Authority. 

5) Natural gradient of slope should be maintained during quarrying operations. Slope of the foot-
wall side (Slope in the direction in which mining does not exist) should be properly organized 
by planting adequate trees of suitable species so as to have soil binding vegetation. 

6) In the case of murum quarrying, entire weathered soil or murum shall not be excavated 
exposing hard rock; instead, a capping of at least half a meter be left so that it can support 
vegetation and plantation that be done later on. Similarly, these operations shall not cause 
depression below the average ground level. 

7) Water course, if any from a higher slope, should be properly diverted out of quarry area so 
that minimum water flows into the quarry and is safely channelled out of any nearby human 
settlement. 
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8) During quarrying operations, the water should be sprayed at least once in a day over the roads 
at quarry sites and nearby area. 

9) Kachha road leading to quarry site shall be invariably sprayed by water during the period 
when trucks carry murum.  In addition, in order to minimize dust pollution, measurers such as 
adoption of hoods at transfer points, vulcanizing of conveyer belt joints, under belt cleaning 
devices, apart from installation of dust extrication system for conveyance, shall be adopted. 
The kachha road leading to the quarry shall have roadside plantation in order to arrest the dust 
pollution. 

10) No Quarrying and crushing shall be permitted if a highway or public road having width of 30 
m. or more, railway line or any human settlement is located within 200 m. from the quarrying 
site. However, for quarrying with blasting operations, the distance shall be at least 500 m. 

11) Residences for labourers and related temporary structures should be constructed at least 500 
meters away from the place of blasting as well as from the place of quarrying. Heavy blasting 
by use of heavy machinery shall be prohibited 

12) The development permission for quarrying shall be granted for period of 1 year and may be 
revalidated every year for a maximum period of 3 years. After this fresh permission for 
further quarrying will be necessary. In granting such fresh permission, the Authority shall 
have regard to the applicant‘s performance in observing the approved excavation and 
restoration plans, and in carrying out the quarrying operations in accordance with these 
guidelines. 

15.2 ERECTION OF MOBILE TOWERS 

 Erection / setting up Telecommunication Cell Sites / Base Stations and installation of the 
equipment for Telecommunication network shall be permissible as per the norms of Department 
of Telecommunication / Information Technology or concerned Department of the Central / State 
Government. 
(#) Directives u/s.154 of the M.R. & T.P. Act, 1966 by the Govt. vide Order No.CR.179/2022/UD-
13, dt.25th August, 2023 regarding inclusion of Addendum to Model Building Bye-Laws – 2016. 

15.3 PREPRATION OF LOCAL AREA PLAN 

 A local area plan is a plan for comprehensive development of particular area in city / town, which 
may consist of detail provisions than that of development plan addressing the local requirements 
of the area. The Authority may prepare such plan consisting of planning requirement at micro 
level, local area specific regulations, urban design etc. The local area plan shall be prepared by 
following procedure similar to that of section 33 of the Maharashtra Regional and Town Planning 
Act, 1966. After approval to this plan by the State Government, it shall come into force. In the 
event of provisions of local area plan not consistent with UDCPR, the provisions of local area 
plan shall prevail.  

15.4 GUIDELINES FOR STREET DESIGN IN CITY / TOWN. 

 The authority shall ensure complete design of street i.e. streets shall be designed to cater to the 
needs of all users and activities like smooth and convenient vehicular movement, safe and 
unhampered pedestrian movement for all age groups, safe and easy movement of differently abled 
persons, street furniture etc.  
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Adv Sangramsingh R Bhonsle <srb.chambers@gmail.com>

Service: O.A. No. 114 of 2025 pending before the Hon'bel National Green
Tribunal, Western Zone Pune
1 message

Adv Sangramsingh R Bhonsle <srb.chambers@gmail.com> Sun, Dec 7, 2025 at 8:55 PM
To: rahul.garg@mgklegal.com
Cc: Adv Sangramsingh Bhonsle <sangramsinghbhonsle@gmail.com>

Sir,

We are the Advocates appearing on behalf of the Respondent NJo. 1 in the above mentioned matter. Please find
attached herewith Reply on behalf of the Respondent No. 1.

Please consider this email as a service of the same on your esteemed office.

 Reply 07.12.2025_OA 114 of 2025.pdf

Regards,
Sangramsingh R. Bhonsle
Advocate On Record
Supreme Court of India
H-5, Second Floor, Lajpat Nagar III,
New Delhi - 110024.
Mob- 9545809120
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